163  Re. Advertisements [ RAJYA SABHA ] Govt..Public Sector 164
Undertakings, ete,
SHRIMATI YASHCDA REDDY: first stage because the Indian Press

Nobody can question me about the
source of information.
as a Member of the Rajya Sabha.

MR. DEPUTY CHAIEMAN: She has
said that rumours are going on.

SHRIMATI YASHODA REDDY; It
may be uncharitable it may be unfair.
But it is a true statement that 1 am
wiaking that this is the impression.

SHRIMATI  LALITHA (RAJA-
GOPALAN): You yourself just now
said that rumours are going on like
this. Unless you can substaniiate it,
do not make any allegation. - 7 -

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 P.M.

The House then adjourned for lunch.
at twenty minutes past one of the
clock.

The House reassembled after lunch

at hélf-past two of the clock. Mr.
Deputy CHAIRMAN 10 the Charr.
RESOLUTION RE. ADVERTISE-

MENTS BY GOVERNMENT, PUBLIC
SFECTOR UNDERTAKINGS, ETC.

SHRI JOACHIM ALVA (Nominat-
ed): Mr. Deputy Chairman, Sir, I
move the following Resolution:

“This House is of opinion that
pursuant to the undertakings al-
ready given in this behalf, the Gov-
ernment of India should issue orders
forthwith that all Government ad-
vertiscments, including advertise-
ments of railways, statulory corpo-
rations, public sector undertakings
or any industrial or other organisa-
tions which enjoy; firtancial assist-
ance or protection from Government
should be done only through Indian-
controlled and Indian-owned adver-
tising agencies, and that no such ad-
vertisement shall hereafter be issu-
ed through foreign advertising agen-
cies, whether wholly or partly own-
ed or controlled by foreigners.”

Sir, I want to go a little into the
background of the British Press at the-

I am talking

has been a kind of an offshoot of the
British Press. And here the British
Press has expressed itself so forcefully
that the whole number of the ‘New
Statesman’ dated the 30th January
1970 has front-paged an article “Mort-
gaging the Fourth Estate”. It is a very
interesting article. I tried to get the
paper from the Library but I could
not succeed. I had to go back home
and got it. We are wrestling with
similar problems here. But I did not
know, Sir, that Englishmen can use
such forceful language, language that
we even do not use imr this- House or
which is not used even by me. The
heading is ‘Combines and Concubines’

So you can understand how the
Englishman feels about it. ‘Combines
and Concubines! is the heading of

the article. The House will forgive
me for reading out the extracts {rom
it because 1 want to show how the
foreigners are strangling us in regard
to advertisements. It says—

“It was Nye Bevan, with more
Celtic feeling fer a piquant image
than for the objective facts, who
described the British press as the
most prostituted in the world, Yet

the moral! of the Red paper growp’s
proposed takeover of the Interna-
tional Publishing Corporation is that
in the not-so-distant long term Fleet
Street could. end up as a kept
womam”™”

That is the phrase—'Fleet Street could
end up as a kept woman.

“ .. not even the Biggest, most
profitable national daily in the
eountry is. safe from the takeover
technique . . . In fact, sooner or
later, the industrial tail will be wag.
ging tHe publishing dbg; however
scrupulous the master board is, its
main objective will be to maximise
group> profits—and in such condi-
tions editorial freedom becomes re-
lative . . . With only tliree or four
of the national newspaper groups
now making a profit, most of thenr
have diversified. in. self-defence:’™
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The Thompson Group has got a
Printing Press at Faridabad. If we do
not control them, we do not know
where it will end. . ¢ -

“The Thompson Group, apart from
a world-wide list of newspaper and
magazine titles and its share in
Scottish TV, includes an airline and
five travel agencies; Associated
Newspapers, which own the Mail
and the Sketch, have several pro-
vincial papers and TV holdings; and
the Express and the Guardian both

have property interests....”

Lord Thompson has now reached
Faridabad. He may land anywhere
in India.

“Similarly, the more successful
the group as a whole the greater the
possibility that it will itself be taken
over by an even bigger congiomerate
in which the newspaper element
will either be of minimal balance-
sheet significance or regarded as a
useful reflector of group views and
attitudes that may or may net be
in the public interest . . . How dis-
interested would its leaders on trade
union-employer conflicts be? , ..
Overdependence on advertising has
already undermined the viability of
too many national newspapers—
even the increase in retail price ex-
pected soon will provide only tem-
porary relief—and 1t has brought
the threat of monopoly nearer.
Mergers with commercial or indus-
trial undertakings, however revita-

lising: they may seem in share-value
terms, could provide financial sta-
bilitv and stave off that threat only
at the risk of eroding editorial in-
tegrity and public confidence . . .
The press can only be free if 1t is
independent and seen to be indepen-
dent; as a subsidiary of any other
industry it wouldn't be worth the
paper it was printed upon.”

No one on this side or that side of
the House could have wused strong
language like this and this is what is
written by the New Statesman, the
foremost left-wing weekly. of Britain,

toedar p o am s
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read by thousands of people both
across the Atlantic and even on this
side of the Indian Ocean and I think
that this is something worth con:icer-

ing. ’

I will now go back to give scme
figures about advertising here writ-
ten in my own paper ‘Forum’ of June,
1969.

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan): He has been a
newspaper editor. He is an ‘intereste
party’.

SHRI DAHYABHAI
(Gujarat): It is obvious.

V. PATEL

SHRI JOACHIM ALVA: I am sorry;
it is not my criterion. “A depressin
story comes from Britain” -

(Interruptions)

Please. You have made a mountain
of money, and perhaps lost 1t. I have
not.

SHRI DAHYABHAI V. PATEL:

You should know better.

MR. DEPUTY CHAIRMAN: Mr.
Alva, you continue with your speec

SHRI JOACHIM ALVA: The heaa-
ing of the article is—

“British advertising firms collabo-
rating with American advertising
firms. Economic interest of India
may be strangled.”

“A depressing story comes from
Britain that British advertising
firms are setting a part of the inter-
ests 1o the stupendous mighty
American Advertising firms. The
The- British banks had first started
it, preceeded with the American
economic invusion of Western Eu-
rope. Now the advertising firms
will fal] one by one. That is not
the end of the story. In the next
five years just half-a-dozen super
advertising ‘agencies of the US will
lord it all over the world adver-
tising and unfortunately the noted
British companieg are turning to
America for their finances and
thus their own power has been sub-

T RIeney et N TN 2



Re. Advertisementss

167

[SHRI JOACHIM ALVA)]

verted altogether. We in India again
remain indifferent to it. We shall
be affected by it. The FORUM is
proud that it was in the front of the
hattle against the foreign companies
in India, especially against the for-
eign advertising firrns. The Lintas
and the London Press Exchange go-
. ing to sell large chunks of their
shares to American advertising
agencies. Both the Lintas and the
London Press Exchange are doing
business in India. The Lintas is an
offshoot of the mighty Lever Bro-
. thers, sporting under the name of
Hindustan Lever today. The word
‘Hindustan’ is a magic name for
these foreign concerns. America’s
largest advertising firm, J. Walter
Thompson which has been operating
in India for a few decades has this
year suddenly gone under the magic
. umbrella of ‘Hindustan’ and these
" two bulls, the Lever Brothers and
J. Walter Thompson—one British
and another American—how much
love they now display for ‘Hindus-
tan”?

P

Now, I will come to the figures as
given in ‘Forum’ editorial:

) “J. Walter Thompson, the largest
< US advertising firm has an overseas
business of £99 million when its
total billing was £266 million.
Lintas is the largest UK owned ad-
vertising firm with overseas business
of £51 million, with a total killing
of £60 million. Of course, J. Walter
Thompson’s overseas &£ 99 million
business and Linta’s overseas £751
million business include Indian ad-
vertising business however small it
may have been. The British firm
of Bonsons are also operating in
India, though they are not such a
big fry compared to the other big
firms of the UK.

It must be said to the credit of
the Japanese advertising firms that
they do not operate outside their
own country and their well-known
firm Dentsiu is the only non-Ameri-
can firm amongst the ten largest ad-
vertising agencies in the world.”
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This, Sir, is the background of the

British press and advertising. And in
this background what is our State?

In this House, Sir, on 4th May, 1956
there was a well-known Resolution
moved by the late Shrimati Violet
Alva and, it must be said to the credit
of the then hon’ ble Minister, the pre-

sent Minister's predecessor, Dr. Keskar

that he accepted it.
read as follows:—

The Resolution

“That having regard to the strong-
hold of foreign-owned and foreign-
controlled advertising agencies in
the business of advertising in the
country—

this House is of opinion that
with a view to encourage Indian-
controlled and owned advertising
agencies, Government should show
preference to Indian-controlled and
Indian-owned advertising agencies
in the matter of advertising done
by Railways, Government com-
panies, statutory Corporations,
Public Service Commissions and
such other concerns including ad-
vertising done by Government in
general.”

“In pursuance of the Rajya Sabha
Resolution, the Government of India
Jaid down in September, 1856 thé
following directive principles in the
matter of advertising by the nation-
al undertakings, statutory bodies,
autonomous Corporations ete.:

(i) While releasing advertise-
ments through advertising agen-
cies, preference should he shown
to Indian advertising agencies;

(ii) In giving business to Indian
advertising agencies, the selection
should be confined to the panel
prepared from time to time vy the
Director of Advertising and Visual
Publicity on the basis of standard
and extent of their business.”

'; And then wonderful things happened.

The Chairman of the Life Insurance

Corporation stated:



Re. Advertisements by [ 27 FEB. 1970 ]

“The circular of 1956 was issued
probably before we were born.
JAnyway I am not aware of this cir-
cular.”

What an irresponsible statement? I
will come back to that part again.
Then comes the Chairman of ihe Fer-
tilizer Corporation of India. He
stated:

“We are not aware of the circular,
In fact I was wondering about if.
May be we have not received this
particular circular.”

They do not care for anybody. This
was after the Government had issued
a circular against this hank'y-panky
business. The Ministry of Informa-
tion and Broadcasting says:—

“According to unofficial estimates
about 60 per cent. of the advertise-
ments of public sector undertakings
are still canalised through foreign
collaborated advertising agencies.”

This is rather too much for us to bear.
And what does the Chairman, Hindus-
tan Steel, says? He saysi—

“According to our understanding
no advertising agency including the
Directorate of Advertising and
Visual Publicity got any rebate or
commission on classified advertise-
ments.”

And he feels it necessary for the
undertakings to choose their own
agencies from time to time.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): What are you
quoting from?

SHR1 JOACHIM ALVA: From the
same book, Fourth Lok Sabha, 4th
Report, page 14. It further saysi—

“The report of Air India stated
that they had consulted the Direc-
torate of Advertising and Visual
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Publicity as early as 1956 and had
pointed out to them the specialised
requirements of Air India, which
was advertising in nearly 40 coun-
tries of the world.”

Which means in effect:

“In India we want to run our own
business. So mind your own bhusi-
ness.”

Then the Secretary, Ministry of Fin.
ance, also stated that:

“ .. the public undertakings
should be allowed, if thely had valid
reasons to think so, to exercise their
discretion as to where they should
put their advertisements.”

Now, things could not have gone
worse. I must pay my tribute to Dr.
Keskar who rose to the occasion and
did something and his officers follow-
ed it up. I am sure the present Minis-
ter will also do it. But what happen-
ed thereafter is a real mystery.

Sir, I want the Directorate of Ad-
vertising and Visual Publicity to be
a live and dynamic organisation. Jobs
like that of the News Editor, All India
Radio, should not go on mere seniority
without requisite qualifications. They
should go to really competent men. In
this behalf I should like to pay a tri-
bute to Mr. Sivaraman, one of the
ablest journalists, once News Editor
of the All India Radio. And after he
left All India Radio, news reporting
there has fallen on evil days. Against
such an important assignment you can-
not just put a man from the Publica-
tions Division or any other Division
and make him a News Editor., He has
to be a live wire to be a News Editor
of a mighty organisation.

Similarly, your Director of Adver-
tising and Visual Publicity. No doubt
the present incumbent of the post is
an experienced man with military
background. He is a competent offi-
cer. But what I mean to say is the
whole organisation should have real
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life in it. He should have the back-

“ground of lay-out, copyright, accounts,

direction, art, etc.

The Small Newspaper Enquiry
Committee Report had made sugges-
tion that small newspapers should be
given advertisements, You have got
the mighty organisations like the Air
India, the Hindustan Steel, the HM.T.
and the L.I.C, with Jarge advertising
budgets. and small slices out of that
could be put into the mouths of these
small newspapers, and they will live

"~ 'nd not go down the drain, They
‘eed so little. I am glad the Govern-
1ent has recommended that small

ewspapers should get their due share
om these public sector bodies.

‘v Air India is another case. So far so
good. They say they have a bit of
their prestige. And their prestige has
been built up on that Maharaja. And
that Maharaja has been sketched by
an Indian artist of Goa, a XKonkan

.Hman, done under Air-India’s able vete-
ran, Bobby Kuka. The Maharaja has
travelled around the world extensive-
ly and has won millions of customers

for us.

~ We have first class commercial
artists, accountants, lay-out men,
What more

copyrighters and so on.
do you want? Where is the need of
a foreign agency? Why do you want
foreigners? Let them be given a good
lunch, treated as guests and sent
away! Let these foreigners just go
out.

-+ 1 have given you the background of
the mighty organisation, the Lintas,
a byproduct of the Lever Brothers.
Though they do not say so, they
quietly demand 15 to 30 per cent com-
mission for giving advertisements to
the newspapers. Therefore, Sir, the
whole thing is unethical, dishonest and
immoral. Levers first killed our
Indian vanaspati industry and then
the soap industry with their mighty
They are the largest trad-
President

’

resources.
ing concerp in the world.
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their products. Lever Brothers is the
largest trading company in the world
pounding away our Indian industries.
Who can stand against them?

As regards Air India, I think it is
time for them to Indianise their adver
tising concern. Suddenly Walter
Thompson float the “Umbrella” in the
name of “Hindustan” and seek protec-
tion under it. Let them embrace it
in Kobe, New York and Japan.

Now, Sir, there is the Swatantra
lord, Mr. Dandekar, the Chairman of
Walter Thompson, rather Hindusthan
Thompson. The Managing Director is
an American baccha, a youngster, less
than 35! Even an American youngster
can become a Managing Director. Then
why not an Indian? We have gol a
rich crop of Indian youngmen, first
class artists, directors, executives who
can deliver the goods. I think about
90 Indian advertising firms are exist-
ing without 60 per cent. of our public
sector advertisements and 70 per cent.
of the total advertisement.

Advertising is going to be a fabu-
lous business. It started with less
than Rs. 3 crores, in the sense at one
time we spent only Rs. 3 crores. Now
we are totalling more than Rs. 35
crores including government and non-
government advertisements. The Min-
ister may be able to give a Dbetter
figure. I am only a layman. 1 hope
by the end of the century the national
advertising is bound to go 1o more
than Rs. 100 crores.

Now there is the combination of
Clarion & Co. with the foreign firm
McCann, today one of the world’s
largest advertising agencies. It is
rather scandalous. Why should we
allow them when our sun is shining
high in the sky of independence? We
allowed one American firm to join a
good Indian firm. They were all Bri-
tish employees, keymers became
Clarion, when the former firm was
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closed. Now they had also entered
through the backdoor of an Indian
firm, Messrs. Aiyar & Co. joining Pregs
Exchange. Why should these two
foreign firms be allowed to collaborate
with Clarions and Aiyers? What has
happened to our patriotism?

Sir, when 1 went to America I went
to a druggist and asked for a German
drug. The man snubbed so Yadly,
“We do not sell any foreign drugs.”
He said this in such a rude tone that
I felt humiliated. Why not adopt the
same attitude here? Now here are the
same foreign firms selling foreign
drugs taking as much money as they
like, They take away Rs, 100 crores
from pharmaceuticals and may ulti-
mately take another Rs. 100 crores for
advertising. When is this going to
end? This Ministry of Information
which is the watehdog of information
and direction for the national affairs
should take some stronger hand. 1T
am sure my friend, Mr. Gujral, who
is young and dynamic, could even go
farther than Dr. Keskar. I hope and
prav he will put many things right.
Now, about the L.I.C, it is very inter-
esting. They have got a partiality
for their kind. There was a Chairman,
whom our friend Mr. Dahyabhai Patel
knows, who passed on Rs. 5 lakhs to
an advertising agency through his
daughter and she thereafter in con-
junction with her husband started an
advertising agency. It goes on like

this. But was it right for the Chair-
man of the LIC. ...

SHRI ARJUN ARORA: Which
Chairman? There have been a num-

ber of Chairmen,

SHRI JOACHIM ALVA: H. M
Patel. He passed on Rs. 5 lakhs to
Birla’s ASP through his daughter who
later started an advertising agency.
The Birlag have their own advertising
agency, the ASP., The Lintas is the
agency for Lever Brothers. The
National Tobacco Company have their
own agency, and the jute press in
Calcutta have their own advertising
agencies. They all take nway the
commission. There is no end to this
loot. I would call this nothing but

[ 27 FEB. 1970 ]
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loot. We are not strong enough to
stop this; we have not the guts to stop
it.

Now coming to HMT—I discussed it
with the Managing Director of HMT
also—they go to Hindustan Thompson.
There seems to be a magic in this
name “‘Hindustan.” All the employees
there, artists and others, are Indians,
but this youngster from America, who
is less than 35, is the Managing Direc-
tor here and he gets his orders from
America. This is a line of business
which can be fully and thoroughly run
by Indians from A to Z, who can even
do the cleaning of urinals! I cannot
put it more emphatically than that.
Then there is also the danger to the
freedom of the press. When my great
weekly ‘Forum’ was closed down,
Walter Thompson’s white lords dec-
lared: “We have closed down Alva's
paper. We shall see who will now
bark at us.”” Now we should be pre-
pared to say to Walter Thompson and
others “You close down, we shall see
what we can do.” It seems people who
had the patriotic fire to fight have
gone. I am afraid that even the pro-
ceedings of this discussion will not be
reported substantially in the Indian
press. None of the things said here
will be fully reported by the Indian
press. The age of patriotic journalism
seems to have gone. I rgmember,
Sir, once when my car was burnt to
ashes, I was asked to give ant adver-
tisement by the insurance company in
the Madhya Pradesh papers. 1 am
ashamed that T forgot the name of the
paper, but when I sent a cheque of
Rs. 50 to them, they refused to take
it saying “You are a great patriot, we
will put free your advertisement.”
Then the insurance company asked me
again to put in an advertisement.
Again I sent a cheque for a second
advertisement, and they published the
advertisement but refused to accept
the cheque again, saying “We are
fellow patriols and fellow journalists.”
These are the people who had kept
natio ilism going, the Bengal papers,
the Maharashtrg journalists—Loka-
mar—a’s Kesari-—and the petriots of
other places. That fire was there

174
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then. To-day that fire has gone. Now
the Hindustan Times ge?s Rs. 50 lakhs
from the LIC for vacating the LIC
building. If you had divided this
amount into 500 small and given to
500 small papers, they would have
been living and they would have
carried on strongly and patriotically.

Now about the HMT and Hindustan
Steel, we are proud of the achieve-
ments of these organisations. They
issue advertisements. The Minister
must pass orders that any advertise-
ment that appears in the name of these
companies must give down below the
initials of the advertising agency. If I,
as 'an Ediwor, or the Editors of other
papers do not mention our name, we
will be prosecuted. Then why should
not the agency give out its initials? We
can then find out the truth and neither
the Chairman of HMT nor the Chair-
man of Hindustan Steel can fool us
thereafter. These tare some of the
things I wanted to mention,
want to take much of your time. Now
I would like to give you g few sugges-
tions.

MR. DEPUTY CHAIRMAN.
minutes more.

Four

SHRI JOACHIM ALVA: Yes, my
speech is practically over. Now, a
very important point is that a lot of
money is going from here to foreign
countries across the Atlantic and the
Pacific, money which you can preserve
for our boys and girls. We can build
up a team, a corps, of boys and girls,
who can run all the advertising agen-
cies for our country, and also the news.
papers. Parliament is our real watch-
dog and if our Minister, who is young,
dynamic and patriotic, does not stop
this drain, nothing can be done. Per-
haps he does not get co-operation from
the other Ministries. Things have got
to change. Then there is another dan-
ger., These foreign advertising firms
can put foreign exchange to the credit
of their employers or agents in foreign
banks, and when they go abroad they
can utilise it. That is a danger which
has to be removed.

[ RAJYA SABHA ]

I do not

Govt. Public Sector

176
Undertakings, etc.

Now my suggestions are four:

One. No private sector company o1
organisation shall appoint, renew or
iransfer ifg advertising business to a
foreign-oriented advertising agency in
future, since there fare a very large
number of competent and fully equip-
ped, wholly Indian-owned advertising
agencies in the country,

Two, Every advertiser shall furnish
details of all such appointment of
foreign-oriented advertising agencies to
the Reserve Bank of India within 30
days, indicating their financial year,
and since advertising budgets are
sanctioned on an annual basis, from
year to year, no fresh budgetg shall
be allocated to foreign-oriented adver-
tising agencies without permission in
writing from the Government of India
or the Reserve Bank of India, and this
rule shall have retrospective effect
from the Ist December, 1969.

SHRI 1. K. GUJRAL: What are
you quoting?

SHRI JOACHIM ALVA:
ing my suggestions.

Three. Then, all such existing con-
tracts with any foreign-oriented adver-
tising agency shall be limited to a
duration of not more than 12 months,
and full details of all such existing
advertising contracts shall be submit-
ted by the advertisers to the Reserve
Bank of India, giving particulars of
productgs or gervices advertised, the
12-month budget allocated for each
product and each service, the area in
which the advertising is to be carried

I am giv-

out, whether in India or in any
foreign country and a copy of the
written advertising agency agree-

ment, if any, laying down the terms
and conditions of such contract or
agreement for each product 'and ser-
vice,

Four. Quite a few Indian-owned
advertising agencies have plans for
opening branch ottices in export mar-
kets, especially in the undeveloped
countries of the Middle East, East
Africa and South-East Asia, for look-
ing after our country’s export adver-
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tising and for helping the local ad-
vertisers in these undeveloped coun-
tries. Thig wil] be a fruitful source
of earning foreign exchange for
India.

I have done, Sir, and if there is
anything more, I shall gay it at the
end. I am obliged to the House for
giving me a patient hearing. I am
happy to know that many people want
to take a very enthusiastic interest in
this discussion, including my friend,
Mr. Mirdha, my friend Mr. Arora and
the great sturdy man, Mr. Bhargava.
Mr. A. D. Mani also wants to speak,
but I do not know on which side he

will be. Thank you, Sir.
3p.M.
SHRI RAM NIWAS MIRDHA:

(Rajasthan): Sir, I beg to move:

1. “That at the end of the Reso-
lution, the following be added:—

‘and this House is further of
opinion that a Committee be ap-
pointed to go into the working of
advertising agencies in India as a
whole and to report in particular
about the following matters:—

(a) whether Indian expertise
exists for running ‘advertising
agencies;

(b) whether foreign agencies
should be allowed to operate in
India and, if so, under what

conditions;

(¢) whether Indiang should
be encouraged and helped to
buy out foreign interests in ad-
vertising wgencies working in

India;
(d) what should be the

vertising policieg of
ment bodies;

ad-
Govern-

(e) whether any limit shouléd
be placed op advertising ex-
penses of Government and pri-

vate companies;

(f) what steps should be
taken to ensure that advertise-
ments are not obscene or of

doubtful taste;
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(g) what is the nature ofs

marketing research available in.
the country and how it can be
improved; and

(h) any other matter which.
‘or any industrial or other griza-
ness’. ”’

2. “That in lines 5-6 of the Reso--
lution, delete the following words:
“or any industrial or other orga--

nisation which enjoys financial
assistance or protection from Gov..
ernment’. ”

The questions were proposed.

MR. DEPUTY CHAIRMAN: Mr.
Arjun Arora.
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SHRI ARJUN ARORA (Uttar Pra-
.desh): Sir, at first I thought thau as
soon as Mr. Alva moved this Resolu-
tion and made his speech the honour-
.able Miinster of State for Information
and Broadcasting would stand up and
apologise to the House that the un-
dertaking given earlier by the Gov-
.ernment has not been honoured and
that apart from apologising to the
House for pot carrying out the un-
deriaking given, he would give fur-
ther assuranceg for the future and
that a debate, a discussion, on this

‘Resolution would become  unneces-
sary . . .
SHRI A. D. MANI. Infructuous.
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SHRI ARJUN ARORA: .... because
the Resolution clearly sayg that pur-
suant to the undertakings already
given in this House the Government
of India should do this, this and that
:Sir, Mr. Alva mentioned the under-
takings. The undertakingg are very
old. The Rajya Sabha passed a Re-
solution on 4th May, 1956 regarding
ithe foreign-owned and foreign-con-
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trolled advertising agencies, and it was
in this connection that the Govern-
ment gave the undertakings. It is
surprising that ip spite of that Reso-
lution of the Rajya Sabha passed on
4.h May, 1956, the Committee on
Public Undertakings in 1968-69 had
to report that the Government had
not carried out the undertakings. And
still though the repori of the Com-
mittee on Public Undertakings came
two years back we are discussing this
Resolution in 1970. This whole epi-
sode is a very sad reminder of the
Government’s contempt for Parlia-
ment. It appears that instead of being
sovereign, we, the representativeg of
the people are becoming an institu-
tion of the third or the fourth order.
The Supreme Court says we cannot
amend the Constitution. The Supteme
Court says we cannot legislate on cer-
tain things. And the Government
ignoreg the Resolutions of the Rajya
Sabha and the Lok Sabha for years
together. This is 2 very sad staie of
affairs and it is thig contempt for Par-
liament exhibited both by the Sup-
reme Court on the one hand and the
executive on the other, which gpells
the real danger to democracy in this
country. It appears that we have for-
gotten all that Mahatma Ghandhi pre-
ached. It appear; that have forgotten
all that we cried hoarse about during
our struggle for independence. The
movement for swadeshi is an old
movement. It is older than Mahatma
Gandhi. The swadeshi movement
started in 1905 and Mahatma Gandhi
gave the life and blood to it. But
what is happening in this counftry is
that even for the sake of ordinary
things foreign collaboration and
foreign-controlled industries are be-
ing patronised. Not long ago—I think
it was in 1966——we in this House ex-
pressed our anger at the sanctioning
of a collaboration to an Indian firm
with an American firm for the manu-
facture of biscuits, and the then Mi-
nister of Industry, Mr. Sanjivayya,
was very apologetic that even for a
thing like the manufacture of biscuits
foreign collaboration was sanctioned.
But nor to be outdone, Mr, Sanji-
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vayya'y successor, the present Minister
of Industrial Development, sanctioned
foreign collaboration for the manufac-
ture of ice cream. Those who have
been to Bombay recently found Volga
ice eream being sold there with a big
adverisement that it is manufactured
in collaboration with a British firm.
Sir, in this atomic age we have set
up steel plants. We have set up
heavy engineering plants. Our atomic
scientists are achieving wonders. But
the Ministry of Industrial Develop-
ment still thinks that for the manufac-
ture of things like biscuits and ice
cream we need foreign collaboration,
and the Ministry of Information and
Broadcasting still thinks that we need
foreign advertising companies for ad-
vertising ordinary things. It ig sur-
prising that ip spite of the Resolu.ion
“of the Rajya Sabha moved by Mrs.
Violet Alva, who 15 no more with us,
the Government in the Ministry of
‘Finance sanctioned these four foreign
collaborations. Mr. Alva has men-
tioned their names. These four foreign
glants were allowed to eat ‘away some
of the old Indian concerns.

Sir, there is in thig country a great
deal of prestige advertising. (Inter-
ruption) Neither the Minister 1s lis-
‘tening nor is the mover present here.
‘So do not bother . ..

st fais ant (wemw 53) : wlq
Frz #4T FLZE 7
= [T wAFH: FT HAA(TH AT
BT o
Sir, in this country prestige adver-
tising and unnecessary advertising has
become the order of the day. Rail-
ways for example do not advertise the
time-table or changes in the time-table
as mueh as some prestige advertise-
ments, e.g, “Railways serve the na-
tion.” If they serve the nation, let
them serve the nation efficiently. Why
cry about it? If the Railways have
some money for advertisements and
the newspapers must get some money
from the Railways they should re-
peatedly print the time-table. What
is the fun in publishing slogans like
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‘Railwaygs serve the nation'? Whay is
the use of such advertisements and
slogans when we know that the rail-
way traing generally run late?

DR. BHAI MAHAVIR  (Delhi):
And there are plenty of accidents.

SHRI ARJUN ARORA; Yes, that
is also there. Similarly, the Hindus-~
tan Steel Limited is no doubt a pride
of the country but why should it ad-
vertise in a bid to sel) steel? It is all
prestige advertisement and it is all
unnecessary advertisement and the
public sector industries or undertake
ings should be more careful about it.
These steel produced by the Hindustan
Steel or produced by the Tatas is not
a medicine like Aspirin nor a tooth-
brush which people buy because of
advertising. Each shee; or rod rolled
by the Hindustan Stee} or by the Tatas
doeg not bear their irade mrark also.
Why, therefore, advertise? They
should spend that energy in improv-
ing their working and improving the
conditiong of their workers and in
bringing about greater efticency. But
unnecessary advertisements go on. And
thanks to the merger of four foreign
concerns with Indian concerns, which
in fact means fhat four big foreign
advertising companies have eaten
away four Indian companies the pre-
ference of the public sector is for
these big giants of the West.

Advertising, Sir, ig a big business
particularly in the United States and
Western Europe. Advertising has its
uses where there is competition. But
Railways have no competition except
among themselves because sometimes
yesterday's train comes today and we
do not know about today’s train.
Why should the Railwayg issue silly
advertisements? They say “Railways
serve the nation”. They are actually
meant to serve the nation ‘and they
should learn to serve the nation a
litlle more efficiently.

Sir, the whole approach 1o foreign
collaboration, the foreign-oriented
outlook, will have to be changed if
this country hag to prosper.
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me to know which are the public sec-
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[Shri Arjun Arora]  large amounts should be spent on
With these words I support the | What my friend, Mr. Arora, called
i prestige advertisement for you and

before I sit down, I want the Minister
to apologise to the House on behalr of
the Government for not implementing
the Resolution of Mrs. Alva passed in
1956 and he should give an assurance
that this time the performance will be
better. Thank you.

SHRI A. D. MANI: Mr, Deputy
Chairman, Sir, I have listened with
very great respect to the speech of
my old and valued friend Mr. Alva,
and my very old and valued friend,
Mr. Arora, who doeg not know as much
of advertising as he knows about
Indian labour. My qualification ‘for
speaking on this Resolution is that I
have been a newspaperman for 40
years.

SHRI ARJUN ARORA: But you are

2 journalist, not an  Advertisement
Manager.

-7 SHRI A. D. MANI: I said I am a
newspaperman. I wag a Member of

the Press Commission which went in-
to the entire question of advertising
business in thig couniry. I was the
Vice-Chairman of the Small News-
papers Enquiry Committee which also
touched the fringe of the uadvertising
business.

But I would jike to deal with one
point which Mr. Arora made about
prestige advertising. Prestige :dver-
tising is necessary to keep the name
of the product or any industry in the
mind of the public. As a Member of
Parliament I cannot reel off imme-
diately how many public sector un-
dertakings the Government of India
conducts at the present time. There-
fore prestige advertising is necessary
to remind the members of the public
and also the Memberg of Parliament
that so many undertakings are being
run by the Government of India. I
want to mention BOAC. Interrupn-
tion) 1 would come to that question
of privilege later. Everybody knows
BOAC.

SHRI G. RAMACHANDRAN (No-
minated): Is jt necessary that such

tor under.akings 1n India?

SHRI A, D. MANI: It is necessary,
Sir, that prestige advertising should
be resorted to to keep an jnstitution or
ap enterprise in the mind of the pub-
lic. (Interruption) I am coming to
that point later. Ag one who has been
a newspaperman for 40 yearg and
who is connected with medium news-
papers not favoured by foreign adver-
tising agencies, I would like to say
that advertising is not like any other
industry where foreign collaboration.
should be shut out. Advertising is a
business of art and 'art is never na-
twonal, it is international; it is impos-
sible to keep out foreigp advertising
for this reason that we have to think
in terms of . . .

SHRI ARJUN ARORA: The money
goes abroad.

SHRI A. D. MANI: Sir, when we
may have to adwvertise our goods, the
Hindustan Steel goods, the Hindustan
antibiotics, in foreign countries, we
will be forced to enter into some kind
of local arrangements with some
agency in those countries to promote
our own external trade. Therefore on
account of advertising being an art we
cannot keep out foreign advertising
agencies, But I would like to make
one reservation. Any agency which
operates in India must be Indian-con-
trolled with foreign collaboration, I
have no objection to that. Bug this
should be in tune with our general
collaboration arrangements which are
entered into with foreign firms.

-éir, references have been made to
‘Hindustan Thompson’, ‘Lintas’, etc. T
used to deal with ‘Lintas’ 30 years ago
when Mr. Prakash Tandon who is the
Chairman of the STC was in charge
of ‘Lintas’ agency. It was almost a
great burden for me and almost an
ordeal of tears for me to get some
advertising space from him. He used
to ask “What is your circulation, how
in Bhandara and how many in Gondia
and other places?” After all these fo-
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reign agencies have set up certain
standards of market performance

which are valuable to the advertis-
ing profession. In regard to the three
agencies mentioned, LPIS, Hindustan
Thompson and Lintas, we had to beg
for advertising from them. (Interrup-
tion) Sir, I want to mention here that
this advertising profession ig so pe-
culiar that at some stage or the other
foreign participation in advertising
agencies will become inevitable be-
cause, if East Germany, the German
Democraiic Republic wantg to adver-
tise in India, it would like to enter in-
to some knid of arrangement with
an Indian agency to put its advertise-
ments in the papers and we cannot
possibly object to that.

SHRI ARJUN ARORA: How iliogi-
ca] you are. The German Democritic
Republic will not enter into any agree-
ment with an Indian company for ¢d-
vertising in Germany.

SHRI A. D. MANTI: In India, I said.
(Interruptions)

Sir, you should not allow this runn-
ing commentary, because my time is
limited.

MR. DEPUTY CHAIRMAN: You
have already expressed your views,
Mr. Arora. Please allow him to con-
tinue,

SHRI A. D. MANI: I wish to say
here that the Resolution and the
amendment are both premature be-
cause the Minister for Information has,
in one of his speeches, said that the
Government is considering the quest-
ion of appoimnting a Second Press Com-
mission. If a second Press Commis-
sion is appointed, as it is going to be
I believe, as a result of the pressures
exercised by variows journalistic asso-
ciations, all these points mentioned by
Mr. Mirdha in his amendment and Mr.
Alva’s resolution would be considered
by the Press Commission. Advertis-
ing is not such a monopoly as the
Birla monopoly or the Sahu Jain Mo-
nopoly in the country is. The total ad-
vertising revenue in the country in the
private sector is estimated to be about
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Rs. 30 crores. Considering that one
building costs about Rs. 5 croreg in
the Parliament Street, it is not a very
big sum. Advertising is now develop-
ing in this country and at this stage
any formal enquiry or any restric-
tion placed on the advertizement busi
ness will only retard the growth of the
advertisement business. You come
from Nagpur. There are one or two
small agencies which have come into
existence, They are trying to tap up
the local market and feed the regional
papers, I, therefore, feel that we should
not confuse this question of foreign
agencies with foreign capital in other
industries, because advertising belongs
to the realm of freedom of expression.
For example, in freedom of expression
know-how is not confined to one
man. Mr. Shankar is one of the
greatest cartoonists of the world but
if we send him io England on a col-
laboration arrangement he may not be
able to impart his know-how to others.
It is a matter of talent. So we have
to accept some form of fraternal colla-
boration with foreign ‘agencies in res-
pect of advertising business.

SHRI JOACHIM ALVA: Why all
that?

SHRI A. D. MANI: This is my point
of view. What is the purpose of de-
bate? I am putting a contrary point o:
view. You are a lawyer, Sir. My
friend Mr. Patef raised the question
of patronage given by the Government.
This is one of the reasons why I feel
we should not interfere with the
structure of advertising agencies in
any form at present. The Directorate
of Advertising and Visual Publicity
is under the able direction of a very
fair-minded person, Brig. Sreenivasan,
who has seen to it that the regional,
small and medium papers get a fair
deal.

SHRI JOACHIM ALVA: Mr. Mant
is a veteran parliamentarian. There is
no need to mention officers,

SHRI A. D. MANI: You can men-
tion persons in a derogatory manner?
That is the privilege of the parlia-



187 Re Advertisements by

[Shri A. D, Mani]

|
metarians. In 1968-69 the small |
papers got as much as Rs. 14.31 lakhs
medium papers 11.28 lakhs, the small
and medium papers got in all Rs.
25.57 lakhs, and the bigger papens got ]
Rs. 14 lakhs only. The small papers !
are being helped but purely on com-
mercial considerations, 1 would like \
to ask you whether a private firm
would have spent the money in the
form in which it is being done by the
DAVP? The private sector is interest-
ed in a return and a quick return and
it will choose the most commercially
profitable enterprise for inserting their
advertisements but then it is public
policy for us to help the small and |
medium papers and therefore I do not
object the DAVP helping the small and
medjum papers. I am one of those
who has benefited in this category
because we are small and medium but
purely from the commercial considera-
tion, all such expenditure on the basis
of smallness or mediumness or bigness
cannot be justified. o i

Then I agree with Mr. Alva that
since our advertisement budget is in-
creasing every year, we must recruit i
qualified advertising men to man these
positions. Now they have an informa-
tion Cadre. No. 2 may be somebody
connected with somebody in the Ag-
riculture Ministry. If there is a job of
a Director of Advertising vacant, that
person, because he is No. 2 jn the
Cadre and knows a lot about agricul-
ture, he is posted to that job. This 1s
wholly unsatisfactory and I feel that

[ RAJYA SABHA ]

the Government should now start
thinking of having a specialised ad- |
vertising unit of its own which should
be recruited largely from the adver-
tising profession and should be
manned by those persons who have
got knowledge of the conditions of
the advertising business in India.

SHRI AKBAR ALI KHAN (An- [

dhra Pradesh): Is there any training
schaol?

|
SHRI A. D. MANI: This is an art. In |
the matter of copywriting, it is again i
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an art. I would not be able to write
a good copy although I have been a
journalist for long.

That other point is that since you
are raising this question of advertising
and the public sector corporations ad-
vertising being taken over by the
Indian agencies only we should try to
have some kind of a body which will
supervise Government advertising and
which will prevent Government ad-
vertising being used as patronuge.
This is very important particularly
with a minority Government at the
Centre and in the various States, It is
highly necessary that the Minister
should accept some form of a
supervision over the distribution of
advertisement revenue in this coun-
try. 1 am not yet ready with the
concrete proposals but I am thinking
in terms of a committee consisting of
persons who have knowledge of the
industry and having representation
from Members from both the Houses
who will see to it that this adveriise-
ment revenue which is being placed
at the Government’ disposal, which I
understand is about Rs. 3 crores now.
is not used for purposes not connect-
ed with the public but for promotion
of party or sectional interests, I am in
agreement with Mr. Patel that the ad-

vertisement revenue should not be
used for profit. Finally I would say
that Indian advertising has grown

rapidly from 1930, Over a period of
40 years 1 have seen 1t grow, Lintas
in Bombay are a very fine agency but
then they require a lot of expertise
and expertise comes from competition
It is necessary thai foreign competi-
tion should also be there because, as
I said, it is a question or art. In the
realm of art and literature, we cannot
say we must produce an Indian Sha-
kespeare against an English Shakes-
peare and say this is national and
that is international. This is a ques-
tion of creative effort and we should
approach thig matter in a very broad-
minded way because we are now
coming to the take-off stage when our
public sector enterprise may have to
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advertise abroad, may haves to set up
their own agencies or enter into colla-
boration with others. Foreign trade as
well as mutual international under-
standing is always bilateral. We
should rid ourselves of this obsession
that the foreign monopoly is coming
and sitting heavily on the Indian
papers. I would like to say this that
generally foreign capital is mixed up
with foreign influence in this country.
I would like to say this, in fairness to
the Indian press, which I know quite
well, and I hope Mr. Gujral will note
this fact, that the oil companies have
been advitising over a period of years
in the Indian press but the Indian
press, by and large, stood by Mr.
Malaviya’s policy of indigenous explo-
ration of oil. Even on the question the
control ‘of the prices of drugs many
papers received advertisements from
the drug manufacturers but no paper
has ever agreed to wsupport the drug
manufacturers to retain the present
high level of prices. In this context
we have set up a higher standard of
performance than the British press
which 1s very amenable to the pres-
sure of advertising agencies.

Sir, I would like to make a final re-
mark before I conclude and it is this.
I would not expect the hon. Minister
to give o straightforward assurance in
respect of this Resolution.

AN HON. MEMBER: Why not?

SHRI A. D. MANI: I am giving my
opinion and you cannot prevent me
from expressing it. This is Parliament.
This is not one-man show. This is
everybody’s show,

As 1 said, sir, I do not expect him
to give an assurance. (Interruptions)
I want him to leave all these matters
to be examined by a press commission,
which is far more qualified to go into
this matter in detail by taking the
evidence from all the concerned par-
ties.

I repeat what I said that this Reso-
lution at this stage iz premature and
uncalled for,

SHRI RAM NIWAS MIRDHA: Sir,
the Resolution which is before us was
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moved by Shrimati Violet
1956.

SHRI DAHUYABHAI V. PATEL:
Not this Resolution,

SHRI RAM NIWAS MIRDHA: Al--
most in identical terms.

SHRI DAHUYABHAI] V_ PATEL:
That is a different matter.

SHRI RAM NIWAS MIRDHA: That.
resolution was withdrawn and another
resolution, with the consent of the
Government, was passed by this House.
And it is very clear from what has
been said just now that that resolution
and the spirit of the Resoultion has
not been implemented by the Govern~
ment for which I would crave your
indulgence to quote two paragraphs
from the Report of the Committee on
Public Undertakings.

I90

Alva ins

“The Committee further regret
that the Ministry of Information
and Broadcasting after issuing the
instructions failed to watch their im-
plementation or take any step io
effect their compliance.

The Committee recommend that
the public undertakings should
furnish yearly reports to the con-
trolling administrative ministries
indicating therein as to how far
they had implemented these ins-
tructions. The Ministries in their
turn should send those reports ta-
the Ministry of Information anJd
Broadcasting who should highlight
the conclusions in their Annual
Report.” T

Now, Sir, the least we can do is to
have an assurance from Government
that at least from now onwards these
recommendations of the Committee on
Public Undertaking would be strictly
adhered to and regular reports would
be sent and published in their Annual
Report. TR :

Now, Sir, 1 just heard Mr. A. D.
Mani who had raised a number of basic-
problems, So 1 would rather state-
by giving my views on what he said.
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[Shri Ram Niwas Mirdha.}

He mentioned about the Press Com-
.mission and the Small Newspapers
. Committee. The Press Commission
was appointed a long time back, and
the data they had before them was as
old ag 1951. The Small Newspapers
‘Committee also did not go into this
gquestion thoroughly. They just touch-
ed upon it as part of the general prob-
dem. So, Sir, I will start by stressing
‘the spirit of my amendment and say
that a committee specially meant to
probe all aspects of advertising busi-
ness in our country is very necessary,
and it would not be a day too soon il
such a short of enquiry is started right
now. To wait for a fresh commission
s dangerous from two points of view.
Firstly, we do not know when that
press commission would come and, se-
condly, it would not receive the type
of attention that I would like this im-~
portant national problem to receive.
‘Therefore a special committee just to
‘probe into all aspects of advertising
business and art should e accepted by
‘the Government, and it should be
started as early as possible.

Then, Sir, another thing was said,
‘that advertising is an art, that it is
not like any other hbusiness.

.SHRI ARJUN ARORA: It is com-
‘mercial art.

SHRI RAM NIWAS MIRDHA: He |

'did not even say that it is commer-
cial art.

SHRI A. D. MANI:
cial art....

SHRI RAM NIWAS MIRDHA:
Even our film people say that they
do not want any Government inter-
ference because it is an art form,
There is no doubt it is an art form,
hut even an art form needs to be
regulated, and there should be cer-
tain guide-lines on which art insti-
tutions or advertising institutions
should proceed. And art is actually
not in the management but in the
production. If the management is
not foreign, it does not mean that art
would not be of a very high quality.

It is commer-
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And then 1 will refute WMr. Mani's
contention that art cannot be Indian.
He says, if it is art, it is universal.
I would definitely say that there is
something like Indian art. One of
my greatest complaints against the
present trends in advertising is that
the advertisements are completely
divorced frora our cultural traditions.
If you see the trend, we are copying
all the symbols and trappings of an
affluent and a degenerate Waestern
society. You see the advertisements,
Sir. They are all sexy, all gimmisks,
like beauty contests, all sorts of prizes,
competitions, all suggestive of sex. I
definitely object to all the phrases
suggestive of sex and so on,

SHRI A. D MANI: It is the vate-
varan.

SHRI RAM NIWAS MIRDHA: If
it is the vatavaran, it has to be cur-
tailed now. I am glad he mentioned
it. We have to check this thing. All
these trends are most unhealthy.
Since we are going on a very wrong
track and there is nothing Indian
about it, I definitely say that there is
something like Indian culture, Indian
art, and all our activities whether
in advertising or in journalism,
should be imbued with the spirit that
is Indian, which unfortunately is
completely absent from our present
activity in advertising. One reason
why it is so is the infiuene of foreign
agents,

SHRI A. G KULKARNI (Maharash-
tra): Do you mean to say are must
be Indianised? o T

SHRI A. D. MANIL Localised,
regionalised.

SHRI RAM NIWAS MIRDHA: It
is all foreign collaborators and Wes-
tern collaborators who have initiat-
ed these ftrends, and I think they
must be stopped as early as possible.

Now, Sir, another basic thing has
been raised that why there should
be advertising, first by the private
enterprises and second by the Go-
vernment. I will deal with these
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separately, In a closed economy
like ours, when there is a perpetual
scarcity  of everything— and that
is also Dbecause of Government
Ppolicies we have cut out all imports;
the licensed capacity jg much less
than the demand at a particular time—
there is absolutely no use of adding
to the net cost of a product by adver-
tising and salesmanship, It is defini-
idely detrimental to the growth of our
economy. It just means competition
for things which are already scarce.
So from that point of view it is not
wery necessary; it is not that adver-
&ising is something indispensable for
the growth of Indian economy. I con-
test that proposition. No undue ad-
wantage or encouragement should be
given to this sort of advertising and
the marketing practices which are be-
ing followed now. Dalda is ip short
supply; yet the manufacturery of
Dalda spend a lakh of rupees to push
the sale of Dalda, even when there is
not sufficient Dalda to go round. It is
‘because they want to go on passing
4he commission and other benefits fo
the advertising wgencies, to the big
executives, who fatten on this sort of
business and with whom they have
Jinks.

SHRI ARJUN ARORA: And oblige
Mr. A. D. Mani.

SHRI RAM NIWAS MIRDHA: As
regards Government advertisements
there may be still less necessity for
them. To say about the Indian Rail-
ways or about Hindustan Steel, what
they do and what they do not do, I
do not think it is at all necessary to
advertise all this. We are again fol-
Jowing the Western pattern of pres-
tige advertising and other types of ad-
wertising, which is not at all necessary
4n this country, because it has led to
malpractices, which are being men-
tioned every now and then here. If
you have this sort of press advertis-
ing, there are bound to be complaints
of favouritism and things like that,
"Therefore this Government advertis-
ing policy has to be reviewed. Y¥or
example, see the classified advertise-
ments spread over column after

91 RSD—T,
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column, See the cost also. I think it
costs ten or fiffeen thousand rupees
for one insertion in two or three
newspapers. Instead of these adver-
tisements I think Government should
publish a journal —which they might
distribute even free—containing thes2
advertisements.

SHRI A. D. MANI: Nobody will
read it if you publish it.

SHRI RAM NIWAS MIRDHA. The
advertisements may be meant for ithe

contractors, for example. Now, the
contractors, who are a specialised

small group, will definitely go through
this and see what is wanted by the
Government. Then there may be the
advertisements of vacancies and
thingg like that. Now, ewvery man,
who is out of job and wants service
wil] definitely go through the journal
and see what is there for him. So
these things can be done in this way
and it can be done in a more effective
manner and at much less cost than is
the case now. I am very serwus to
urge upon the Government to stop
all classified advertisements and pub-
lish a journal of their own for the
purpose, which may be distributed
even free to anyone who askg for it.
All Government advertisementg for
services, for vacancies, for products,
for tenders, etc. should be incorporat-
ed in the journal, and all advertise-
mentg should be stopped from all
newspapers.

Then, Sir, ‘another point was raised
by Mr. A. D. Manj that it helps the
small newspapers. Now let us face
these thingg squarely. Is the Govern-
ment spending that much money to
help journalism? If it is so.

SHRI A. G. KULKARNI: It never
reaches the small newspapers.

SHRI RAM NIWAS MIRDHA: So
it does not reach the small newspapers.
1 agree the cream of the whole ex-
penditure goes to the bigger news-
papers, and the whole thing ig topsy-
turvy. So, even from that point of
view Government advertising policy
should be reviewed, and that can only
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be done by the type of committee that
1 have suggested. Well, Sir, there are
two amendments of mine which I
will shortly explain. One is a short
amendment which sayg that the words
“or any industrial or other organisa-
tion which enjoyg financia] assistance
or protection from Government” are
to be deleted. If this amendment 1s
accepted, what jp will amount to is
that all Government advertisements
should be channelled through Indian-
controlled bodes. But of his amend-
ment were not accepted, it would
mean that even a business firm,
which has taken a loap from say,
a Financial Corporation, would also
be covered by this. So I would like.
to make it more realistic. I would re-
quest Government to please accept
this amendment.

SHRI AKBAR ALI KHAN: Even
State enterprises.

SHRI RAM NIWAS MIRDHA: Yes,
State enterprises should be covered.
Thig Resolution, as originally framed
by Mr. Alva, would cover all enter-
prises, even private enterprises which
have taken some assistance from Gov-
ernment, which would be rather (oo
much. As far as my other amend-
ment is concerned I have given the
various points which the proposed
Committee would go into and I would
very seriously say that it ig very
necessary that this should be done.

As regards foreign collaboration I
do not think there is any law in our
country under which a foreign ad-
vertising firm has to take permission
before he comeg and starts a business.
We have a law for the industrial un-
dertakings which means if une wants
to start an industrial undertaking yaua
will have to seek Government’s per-
mission but there ig I think no law
which prevents a person coming here
and starting an advertising business.
It is basically wrong 12t there should
be no law or no regulaiion in an im-
portant matter like this. So what is
necessary is that the  Government
should come out with a comprehen-
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sive law which would make for the
registration, functioning and working
of al] these enterprises by which even
the foreign collaborators would also.
be checked.

These are ihe main things that I
wanted to say and I think it js very
necessary that all these things should
be very thoroughly probed into and.
that can only be done by a Commit:es
which I hope the Government would
appoint by accepting this Resolution
with this amendment of mine. If w2
can have things like censorship and
other regulations in the proposed Film
Council for the films there is no rea-
son why advertising should be left
out. Advertising may be a form of art
but it is essentially a big business and
every big business has to be control-
led in a particular way.

Before I close I would urge the Gov-
ernment to kindly accept both these
amendmentg so that we can start an
era and so that t{his advertising would
proceed on healthy lines and our
country s a whole may benefit from
this very important medium,

SHRI AKBAR ALI KHAN: May T
say, Sir, through you request Mr.
Alva, the proposer, to accept the
amendment regarding the appointment
of the Committee?

SHRI JOACHIM ALVA.:
accept it.

SHRI DAHYABHAI V., PATEL: [
have listened fo the discussion so far,
but I am afraid I must say that Mr.
Alva seems {o be labouring under a
lot of misapprehension. I know Mr.
Alva has been {rying to run a jour-
nal for a Jong time and he has had
his difficv’ties. But these difficulties
should n  .make him bitter against
people wh. -re able to manage better.
He was ta’11g about my sitting on a
pile of money I do not know where he
gets his information from. He is
generally wrong—and he is in this
case also—because his case is built on
prejudices. It ig true I was managing
a certain newspaper. It was being

I would
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managed and run for the Congress by
a Board of Directors. I did not draw
any remuneration for all the three
years I worked there because it was
honorary work. I not only put my
money in it but I also brought in
money from friends which the news-
paper company was not able to repay.
I am not sitting on a pile of money.
Mr. Alva is thoroughly misinformed
about many thingg as about this also.

SHRI AKBAR ALI KHAN: He was
talking of the old days, Dahyabhai.

SHRI DAHYABHATL V. PATEL; In
the old days also I was not sitting on
a pile of money. If you want to know,
Mr. Akbar Ali Khan, I started life as
a humble apprentice in an insurance
firm on a sulary of Rs. 100,

SHRI A. D. MANI: And you also
lost a lot of money in the business.

SHRI DAHYABHAI V. PATEL: 1I
have done no other business., So I
am not sitting on a pile of money. My
life is clean and open book; you are
welcome to check it at any time, I
am repeating it for those people who
have still some doubt about that.

Now certain things were said about
the advertising business. I know
there is a lot of prestige advertise-
ments which may be necessary or may
not be necessary. It may be a matter
of doubt but I do not understand why
Government concerns like the Ruil-
ways advertise so much when they
are not able to give the essential ser-
vices which they should. Even the
supply of time table they are not able
to do. I was in Gujarat recently in
the month of January and wut two,
three or four stations I asked, can I
have a time table. I did not say
Gujarati or English; any language.
would have been all right but no time
table wag available. Under such
circumstances are the Railways justi-
field in printing large prestige sdver-
tisements as they are called? The
Railways are out for service; that is
what they want to tell ug or that is
what the Railways pay the news-
papers for gaying. But do they do it?
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What is the feeling of the average
passenger or the average person who
travels in the Railways? Therefore
this type of mesmerism or trying tc
create an atmosphere by advertising
by the Railways and other Govern-
menis concerns is wrong, and should
not be indulged in.

SHRI A. D. MANI: This you should
say in the Railway Budget.

SHRI DAHYABHAI V. PATEL: 1
know but I do not like to see money
from the Railways being mis-spent in
ihis way. It is also known that some-
times the business and sometimes the
Government also gives advertisements
which may be called hush money or
patronage if you like it that way.
That is wrong; that is objectionable.
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1 am not in favour of what Mr.
Alva says about foreign advertising
agencies. The art of advertising is
something new to India and I hope
it will develop to something rauch
more than what it is. Because of our
population, this is a market which will
atiract the whole world and therefore
advertising is bound to grown not only
that but it will induce the foreigners
to advertise here and bring their
money into this country. If we recog-
nise that fact, we cannot say that we
will have only those advertisements
channelleg through Indian agencies.
And remember that foreign countri.es
can retaliate also on the same basis.
If you want your advertisements to
be printed in foreign journalg there
has to be a certain amount of give nd
take. In the initial stage when we are
learning, when we have not develop-
ed so much perhaps it would look as
if we are giving more but I think that
is what we have to pay for the time
that we have lost and for learning.
This can only be a business of googi-
will; you cannot make it a one-said
business. Therefore I would strongly
oppose this Resolution brought for-
ward by my friend, Mr. Alva. Tt is
entirely misconceived. I am sorry. I
hope it is not true but my feeling is
that frustration has got the better of
Mr. Alva’s judgment. It is because
that he was not able to make a su-
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SHRI DAHYABHAI V. PATEL:
cess or make his journal into some-
thing big that he dreaml of that he
is against advertising agencies, that he
is against businessmen, that he is
against everything.

SHRI JOACHIM ALVA: It is you
who could not make a success of your
paper and lost Rs, 33 lakhs.

SHRI DAHYABHAI V. PATEL: I
told you everything. This is the
trouble with Mr. Alva. He suffers
from a misapprehensions. (Interrup-
tions) Look at the way in which he is
behaving.

SHRI JOACHIM ALVA; You
should not make personal allegations.

SHR1 DAHYABHAI V. PATEL:
Ycu started the game. You referred
to me first. I did not refer tc you,
You began by referring to me and say-
ing that I am sitting on a pile of
money. If you make allegations you
should be prepareq to receive, If
something is unpleasant to you it is
equally unpleasant to other pecple.
There are othey people alsp who have
done a little service to the country.
It hag not been your monopoly, re-
member that.

SHRI AKBAR ALI KHAN: He is
against monopoly.

SHRI DAHYABHAI V., PATEL: I
hope he is.

st fidsr gl @ offm, wmear s 3
il 7z S dder gega fEar @, SR
qer ¥ o faaey ¥ W1 ga A7 A
TAR AN W GAT GATA § T ATA-
af # grgaisdz @1 i war § g faa-
T T & WX AR A Aal I W
TG F HFATE, ARATT F gL fATH AR
AT Fr T gond gat fGane-
AT § &9 F A1 fagmawat g s
AT 95T TS 3 |

[THE VicE-CHAIRMAN  (SHRI RAM
Niwas MirpHA) in the Chair].

ol 3o feq wger fasioasa

F AT ¥ 33T F uF G ¥ == gd off
2T 9% TF FZT &Y B2 AEHT 7 -1
gafs Fw@ gy fasmeardr § gadr
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sufa FY F 5o ag dqmx #7 o agq
YA FTGHT a7 AT § | T I § gATT
¥ ag w1 aga  foeay & A IEST
F7UT Tg QT & A § £47 g7 FA7 A
%% &0 qa fear | wfwiw 7 f97
AW famramars £ o7 fyeaia fae o
F7 # [ 28 qew o4 fear g
ot "reqegid & § wiasiw 4 g9
g9 AT ST F fa% 797 gf a3
e e § o fvaey deomd @ o foraa
oy geqr § o fF fastma 3 awg &
T I FIT T GF T &, IT% (AL
# W g ar qad fwofame
¥ v 79 faar @ar g, afFET sAF Am &
ST ST, T G & KT ITHT I3
HUAY g HT AT H IaAT Fafg AT
78t grar foaar f& o a1 gwrfag
FT Rl g AR afe s fFr ag =
For # 7gd fao &

gsfl @t = =7 o #7 WS fF s
FLHTT FT TH I €17 § FT TH T HI
ux fmm qdEr aAEn iy S fE
THT UT I TH THL F GITGT FL
o 3G fF wreaay § o9 gH F gfa-
SSHI F FGT TF ITH AT TR 8§ AT
IF T WY & e &1 foar
TR T AT GH & | 5197 o7 famae
EXNIFTF T & uF faFrowar @y
& o fF FEFA § 9T §, 9T 9Ny
#Y i agt gy afew S fawrAt ®
f= fa= &1 qwraw giar 8, § 39 THY
F 2 & S8 I NP F  grE-AT
oo o & foay fF & wfa
wEfs &Y 7E¢ g, afed TaT ATEH T3qT
3 & g1 feey g & S g9
&Y 75T a7 Frfed | g% THR & fasay
gy g1a & fora fasra=i & agr s/ 7
FF FT F A I1q HT ¥ FFar srar
g | 9TTay § g9t ¥ T 31 9F F
fasram Tt § HIX 27 fareey %1 fase
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fae €7 e Wt F &
fasmaerat o1 € & Afas g9 Fa '@T
& | STET & ford o felt uF gaT &
T ¥ fammm g, e a1 § Sa9 a1
BT WA ¢ (% T8 @1 F15 I A1
TIAT, 39 TAT FHT HIE T9T TG0 g1
& SR GO ¥ 1 STEAEdl g, S|
T 37 TaT F TR | 7w F femr &
TAY FIE 9 G AT TG g, q€ 0N
T2 9% wer<l | fasraw ovan § A= fa=1-
qa oar graT g, Sad o araror Soft w1
HTIHT JHHT aTTH ATHIAT g1 ST HIT
ag qud fF ag aga w=gr AW g | @
fergeae ¥ 31 yFR F fagw g1 £,
TF A1 A g AN gEL A | wE
wgt ax fazot Fwfal 1 awaw §,
IT% THrlew # ey ®7 @ wRaaw
aﬁﬁaﬁﬂwwmﬁﬁmﬁﬁ?bﬁtfaﬂ?
127 & fasrraasdt & a7 Y 39 T AT
us fgar g, F I €T gF TAqq T@l
grT & forer FT a% wregad &
et FIA G | AT TG FT g H7 AR
AT & T g%ed 9% faare A T
arfed fF Fae aTaay &t gatasat &
2T &Y fame &1 w4=re e smr A
argR #1 faaer faama uafaat €, STt
uFeH AT FT fear s, ag faege
gfaa grm, Sa% fad qgor ag *@Ar
¥ fx a7 aeafas feafs & 1 waay
F @R 5q FoT § AT AL F, O &7
q g A } o 3% aga §o draq
7y feafa & 2 1

g} 59 faa 97 ueazfeadz ¥
9T FY W@ ¥, Td F5 FL 7941 aX Y
fa=re v, S& fF mwdsT @@y T
zqH A FE FT 717 A J0g f&a7r
ZH quAd & fF Iadr F15 AFwaHar
a8 A1 1 WYF, A A Wy AR FIR
E2 AT ¥ alg T FAY fRdT w1 owds
|T ag F18 =6 qfaEr aE
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gH gmaa & fF s awfea faww g,

I faw g AT AEd 9n, gwR

faoa 9T /g1 )

T 97 TEAHE B A I arat
q¥ &g T@AT ATfEd AAT gHR A
uF #9 wET fF @A 59 amel ¥
AT FIAT § AT A T AW
SHT F Teaefyaie §, 99 W ¥ g
FTT & fF 77 9e19Ta 1 T 91w H
&, St safaq T He v Aifg & g1 § af

faemay 8, saw1 usaefiwde & wfd

o GERAT ST € AT Y TG Ay
g ¥ gf fAend ¥ S &, sAwr ok
gaY AL § q&19TT FT F o § gif
qEAN HT AT AR FIAT €, F4T1
foed &Y i awi ¥ eww e e
& AW H gAT | IAT FIART & {ATAA
USEq & 9 ¥ QT 17 97 5 99 9877
IHA TATAT FT qUAET & FFATT *+WT
L IFT TAT 38 gon f Sor= fa-
FTIT X7 §7% F 737 7 1 97 27 g6
X A{fa TaAE F1oAdt A Ad o
@ a7z fawme & A #
TN W 3@ ATTEd 5 Fgi-wet an
FAT AT & | WET ¥ B AR w@a<
qy =fF fareg § 97 fF TeAde a
gl ¥ gf faae 3 g1, 3% wEeae
#T ®rE WAt Ag7 Zidr, 9% wEar<
FT HIE FLFANT QT FAT AfFT qfH
qg TAAEE Ff A A AT gL
% zafad st wfus & wfw @
IEAN FT AA R T 1 g A-E 4T
T IHTT & UF TGATC FT JEEI0T 2T
g\ HET WIT F qgT F S NG AT =T
g I g1 0F HGAR faweAar g -
9T § AR ITH AT “wgrEIve” wg-
a2, @&y q1qH 90 & 5 wgretee
HEAL TF ZAL F FH, Iq& A 2T
BT & 9T % 10 g B F ATH 9¢
IuF +qw 97 o0 & 1 &1 g S v qt
FY, A|HIT FT AT § 1 A1 TqdHe

s
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v faisra amt]
=7 ZgAT T1fed & fammoa 23y avg a5
Fae TqTd I Arfa g7 € v @ oA
@Y 81 fammT 3§ aww g faagw
qefard ®r AT § 9T TEAT ATiA |
gt 7 AL &1, A1 A ORI Y
AT FE &Y, TET 3T TG FT 1A
gAT FC TEAT ATRA qTIF A5 I FIT
ZE GHIE F FETH 7 o0 dF |

R fog afr wgg 7 Far &
fastrawraramdt At s oSHES §, SAET
zw feeges fag ady #v a7 | Ig a@an
gar 2, afew agt s ama & Oy
g T afy Ag% & fF ag ak3 &
gzeAmAe, HIUSHy gt g, =W
qF F AL W FWEHT FHHRR TG
FIM | W AR TH AT
w1 5 @3 98 FIARIT ST
|ET SF A g9 dwAy 8 fF ozuy
ZATY WO T & IANT FT a7 G557
AT & AT AN S AtgS qe g,
ITFT AT AT ALY qGT AFT & | TH
gag S gaara gfdfeafa ¥ g ofdfefq
az & 5 siadin fasmomemani #7
S gead &, 39 aegwi &1 Ofa Aifq
F1 g0 39 AR 75 @Y F 2 fF g
qE § 98 TAL FE1§, AT TF0C &
T & § 0 T AR Ag | IR
F fa¥ weafaee wa €7 or geur ¢ g
T oHdY FEg £ 1 Tg §EU
TUT FH FET & AT Sy R
o gra fagwma  fear Srar 4
gt Wi & foq 5w § ag fasmaw
2 &7 HUAT FH FEN §, TR
FgAT & 1 I AFIT F wACET H A
Fo GeIE & | A1 T8 T Ay
7z & fF 57 g9A0 F gTU Wr@A-
T 7 39 Fa7 ¥ fawrg fear w17 71X
7z arg faegw w81 g f5 mEdEeE 95,
g #, 39 fawr & favee AgY
w T ey, 3% for ww I 1 7
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FT arad, oF frow aw =g,
T I T A TR AT B FEAT
F fauior wwar afer, o fr
[ AE A WA ¥ FJoA F faAy,
g% ufEdaw @, Searad
FE F foF gueT ot wmren faar
g% AT quT g9 quA § fF qrea
H ATTAAT T FAT B RN 757 TR 1

AR aga e A mr & fr
FAT { ARAGG 3797 4w § 5 oF
FqreTor & ara &1 o ga fasear &
g7 T8 W@ awF & | w41 fF owar
Farar aar fr gfes &1 a@ &+
F47 famme fvar qran g, Al age &
arr fay  faamm f1 33 aw T ¥ 9a-
forg w3 € T imaely &7 geor 7 oY Ay
M A IF g F ey ssorgioma | =g
W& fF ooy & &4y a8 wean<
faATIAaT # gA9r uT @9 w0 g W
fSer FYE HTFemHRar A8 2T ) 4T
fF gur fom 3 w7 i 99w § ag q7
ZaT § WX agy & ofeqw yewlww
gt frgfa o 9w @Y g, afEd
g aT =9 & &g WY 397 Wi fasmaay
w gEwA FAT & 5 T st w5
I g3 A 3997 AGT AV | WL AT
T ad § IR gFy 7€ AN A0 4,
ar ag fama AT v gaa o
T wT & Far faar | IR F
fodr witarer &0 &Y sAfaaaen & | &
gAifomen & Aras § qa FAAT F AT
& B sawr gift €Y water z@ @wo
70 FUT T &, 73 70 FUS TG #T
gia & o@ w@ra =@ ar g Faf
# FET UFTY FE A w3, AT 3T
TIFEtESIAE 3 WIS a8% ¥ w3, fawy
foF STl Fr e e G AT E )
4 P,M.

ZH TATAE G Z FTEA § I AT
gg AT 8 FF @ TR Y A AweAr
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fasmamaTsty &, SoF1 97 F@ H oY
FaAE ger 3fewm g #R)
AT 59 faor Hoga FT 9 q=w
FFILT AT fadqrmarar o fraal ®1agi o
ey & agam g 1 fag qw
fasraaarar osfmal W@ F ST
g #IX a3 Wrmay § w99 g9 Sarar
T @Y g, 8w s Aga & v gy
g Ffeagr T Ag7 T 1 GAIIATH AT
g agaifa  @rdaiom o1 @l
g, fazar g1 ww s @R
AT H 1 T8, frise § w4 wrg &
A+ F 76 Fafagr wr@ & 99 gq-
afgal g g W §, s A g @
% quf o ofT gEIR FAmly o W |
A agr a7 St gar fawaaaar ;M7
uafegar & & wfas wqr awd @
AT GATT ATH AT agl g1 96ar g |
24 faon § g7 w9 &0 LATA TIFad
T E |

THE/ VICE-CHAIRMAN  (SHKI

RAM NIWAS MIRDHA): Mr. 3har-
.gava,

SHRI JOACHIM ALVA: Sir, I have

to go for an urgent meeting. 1 just
-want to say that I accept botn the
amendments.

SHRI M. P. BHARGAVA (TUltar

“Pradesh): Mr. Vice-Chairman, I am
very glad that my friend, Mr. Alva,
has brought forward this resolution.
If I may go back, this question was
first raised by his wife and our res-
pected Deputy Chairman, Mrs. Violet
Alva, in 1956. The resolution which
she moved at that time was in the
following terms:—

This House is of opinion that
Government shoulq take steps to
enquire into the monopolistic hold
of foreign owned and foreign con~
trolled advertising agencies in In {ia
ang to ensure that the advertising
of Government sponsored companies
dtatutory corporations, railways
and frms which enjoy financial as-
.sistance or protection from Govern-
ment, is done through Indian ad-
wertising -agencies only-
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There was a regular debate in this
House on the 4th of May, 1956. Th~
hon, Members of the House at that
time took part in the debate, and al-
most al] of them expressed themselves
in favour of the resolution. But an-
other of my friends, Mr. V. K. Dhage,
moved what he calleg a substitute re-
solution, and his substitute resolution
was:

“Having regard to the strong-
holg of foreign-owned and foreign
controlled advertising agencies on
the pbusiness of advertising in the
country, this House is of opinion
that with a view toe enccurage
Indian-controlled and Indian-owied
advertising agencies. Governments
should show preference to Indian-
controlled ang Indian-owned adver-
tising agencies in the matter of ad-
vertising done by Railways, Gov-
ernment companies, statutory cor-
poration, Public Service Cormmis-
siong and such other concerns in-
cluding advertising done by Gov-
ernment in general”

The then Ministey for Information
and Broadcasting, Dr. B, V. Kesksr
was pleased to accept the substifute
resolution ang it was adopted unani-
mously by the House.

Now probably the Government will
take shelter under the pretext that
the Rajya Sabha had only said show
preference”, but that technical stand
should not hold good. The wish of the
Rajya Sabha was absolutely clear in
the debate which was held. The view

wag that mcre and more Indian ad-
vertising agencies should get work
and less and less publicity work

should be given to the foreign-con-
trolleg advertising agencies. 1f T may
give a little figure work at this stgge,
when Mrs. Alva moved the resolution,
72 pey cent of the advertisements

. were going to the foreign advertie-
' ing agencies and 28 per cgnt
wwere going to the advertise-

ing agencies, 1 will only give credit
that a snail’s pace improvement has
been made in the whole situation. So
far as today’s position is concerned aj‘-
cording to the report of the Dutdiz
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Undrtakings Committee 60 per cent
of the advertisements are going to the
foreign-controlled agencies and 40 per
cent are going to Indian agencies. So,
legitimately the Ministry can take
credit that there has been an increase
of 12 per cent ag far as the Indian ad-
vertising agencies are concerned, But
here we have to consider whether this
is progress adequate enough after the
changed status of this country. When
that resolution was discussed, it was
only about eight or nine years after
independence and the position was
unhappy at that time, but it could he
tolerated for some reason or other.
But after twenty two years of inde-
pendence it is a sad plight if we have
to depend still for our advertisements
on foreign advertising agencies. Let
us try to understand what the Gov-
ernment has done in the matter. This
is what I find in the report of the
Public  Undertaikings Committee,
which says:

In pursuance of the Rajya Sabha
Resolution, the Government of India
laid down in September, 1956, the
fcllowing directive principleg in the

matter of advertising by the
nationalised undertakings, statutory
bodies, autonomous <corporations,
ete. —

“(i) While releasing advertise-
ments through advertising agen-
cies preference should be shown
to Indian advertising agencies.

(ii) In giving business fto
Indian Advertising Agencies, the
selection should be confined +to
the panel prepared from time to
time by the Director of Adver-
tising and Visual Publicity on
the basis of standarg and extent
of their business.”

I will not be very much wrong if I
say that the Government thought that
their duty was over with these fwo
decisions being communicated through
a circular to the persons concerend.
That is all what I have been able to
make out from the report of the Pub-

[ RAJYA SABHA ]
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lic Undertakings Commitiee that that.
wag the only thing which was done by
the Government of India or the Minis—
try of Information and Breadcasting to
implement of resolution of this august.
House, and that is the reasons why
today we find ourselves jn the same
position. There is not much improve-
ment. I would urge upon the Gov-
ernment that they should take the re-
solutions of this august Houge or the
other House more seriously than they
have been doing hitherto. I have had ~
occasions to speak several titnes in
this House about the Government
apathy for non-officials work, and
this is a case where it is proved be-
yond any doubt. What are the non-
official resolutiong and Bills meant
for. After they are passed do they
not have as much force as the official
Bills or official resolutions passed? Do
they not have the same mandate of
this House or the other House as the
official work done. I would like to
ask the Minister of Information and.
Broadcasting. If this were an official
Resolution, insteag of an unofficial
Resolution, would he have shown the
same apathy? Would he have taken
the same inadequate steps for its im-
plementation as he has done or his
Ministry has done? And that feeling
of mine finds a place in the remarks
of the Public Undertakings Commit-
tee which says in paragraph 3.59 of
its Report—

“The Committee further regret
that the Ministry of Information
and Broadcasting after issuing the
instructions failed to watch their
implementation or take any steps
to effect their compliance.”

Thig is exactly what I have said.
I will urge upon the Government
that those Members who bring fro-
ward non-official Bills or non-offi-
cial Resolutions have t5 do their
home-work ang then only are they
in a position to bring forward non-
officia] Bills. And it takes years and
years to get any non-official Bill or
Resolution passed because it has to
pass through the ballot, it has to go
through the prioritieg and it is very
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fortunate for those Members who get
an opportunity of having their Re-
solutions or Bills discussed and get
them passed. If after all that labour
this kind of apathy is shown, there
will be no incentive for any private
Members to work and many of the
good things which come through non-
official sources will never see the
light of day. I am not saying any-
thing light-heartedly, I am saying
with all seriousness that the Gov-
ernment should be more responsive
to the non-official Members' work.

Now, there are certain other reco-
mmendations which the Committee
on Public Undertakings have made
and they also deserve consideration.
The Report of the Committee on Pub~
lic Undertakings was submitted on
April 26, 1969, almost ten months
earlier. I would like to know {from
the hon. Minister what steps he has
taken so far to implement the reco-
mmendations of the Public Undertak-
ings Committee which has categori-
cally said what the Resolution of
Mr. Alva points today, and they have
further laid down a very healthy
thing which I hcpe every body con-
cerned will follow, and that is the
recommendation in paragraph 4.25 on
page 31:—

“The Committee further recom-
mends that all the undertakings
should mention in their Annual Re-
ports the extent to which they
have implemented the Government
policies. The Ministries on their
part should also keep a closer watch
to ensure that the Government po-
liciegs are being followed by the
undertakings not only in letter but
also in spirit.”

I would request Mr. Gujral to note
these words—*“..are followed not
only in letter but also in spirit.”

“The Ministries should furnish

Reports to the Ministry of Informa-

tion and Broadcasting who should

review the matter thoroughly and
state the conclusions in their Annu-
al Reports.”

I do hope that the Ministry will see
that in future, from today onwards,
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this healthy recommendation of the-
Public Undertakings Committee is.

enforced strictly without fear or
favour, -

2I0:

Before 1 conclude, I want to draw
the attenfion of the House to another
wasteful expenditure and that is.
about the printing of the Annual Re--
ports of the public undertakings out
side India, in foreign countries. I
have come across a number of such.
Reports. In my personal opinion,
Indian printing has developed to that.
extent where it can cater to the needs.
of this country without cur looking
to other countries, and I would re.
quest M., C.,.al to take up the mat-
ter at the highest level in the Gov-
ernment and issue instructions that.
henceforward no Report of any pub-
lic undertaking, howsoever mighty
that public undertaking be, shall be-
allowed to be printed in any country
except our own country, that is India..

SHRI G. A. APPAN (Tamil Nadu):
Mr. Vice-Chairman, Sir, having heard:
my very good friends, Mr, Alva, Mr.
Mani and Mr. Dahyabhai Patel and
others, I have certain observations to-
make. The only qualification that I
have for taking this work is that I
am a qualified marketing man. Sir,
what is marketing? People have beem:
arguing that advertising increases
cost, it is a dead weight, it is a was-
tage. But it has been proved beyond
doubt that advertising is g must. It
is the method to create and increase
productivity of any business or in-
dustrial undertaking.

Mr, Vice-Chairman, Sir, what does

this advertisiting do? It increases.
the sales, it increases productivity.
Under the circumstances, 14 years

back, Mrs. Alva had brought forward
a Resolution which was accepted,
about which Mr. Bhargava has been
speaking so much. But it is a pity
that the Government has not taken
serious note of it and has not done
follow-up work to give sufficient and
effective implementation to that. Sir,
I am one of those who would always
like to encourage local talents. Local
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talents cannot be utilised unless they
are grown up to a certain standard.
How can a bird fly of its own accord
aunless it has learnt for some time to
-come to the standard which is re-
quired to fly alone, and without fall-
ing to the ground? How far have we
developed in the field of marketing?
Advertising is one of the various
facets of marketing, sales manage-~
_ Iment, exports, salesmanship and what
not. Our Government officers are not
cordinary people. They have to see
that the money of the Government is
spent onl such good advertising tech-
. hiqueg in the appropriate journals
which command a good product image
. or product impression, not only of
. the product but ot the services also.
. Perhaps all the Government adver-
tisements aim at that. Suppose they
give it to some unqualified or imper-
fect undertaking because it is an
Indian-own undertaking of adverti-
sing, will not this House and that
- House take them to task? Naturally,
they are also responsible to both the
Houses of Parliament, to the hon.
Minister and to the Director of Ad-
vertising and Visual Publicity.

Advertisements are of various
kinds. There are prestige advertise-
mentg, monopoly advertisements, T.
V. advertisements, advertisement on
cinemas, slide advertisements, wall
poster advertisements, institutional
advertisements and advertisements in
daijlies, journals and scientific perio-
dicals. Of course, the officers know
all these things. They have to give
advertisements to proper journals.
For that we cannot take them to task.
What I would only impress upon this
august House and the Government is
that the money spent on advertising,
- through the advertising agencies,
should be fully qualifiable. But is it
necessary that they should be only
Indian advertising agencies? Suppos-
ing we receive our advertisements
only through the Indian agencies.
Will not an advertising agency in ano-
ther country like to restrict its ad-
vertising revenue to their own adver-
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tising media?
way traffic.

.It has to be a two-
It is never one-way tra-

, fie. If you cannot extend your help-

ing hand or patronage to the other
members, they will also shrink their

arms. So to be really successful it
is but’meet and proper that the
advertising agencies officers of the

(}overnment selected to give adver-
tisement should be fully qualified.

Sir, the advertisements that are
broduced by our advertising agencies
are just a laughing stock. Here is
an advertisement which is rather ri.
diculous. Anybody will simply laugh
at it. I showed it to my wife, my
children, some laymen and some une-
ducated people. They simply laug-
hed at it. Here is another advertise-
ment, Mr. Vice-Chairman, of a wo-
man, half waist, half eyes. How much
money must have gone waste over
it. Then, the Air India advertise-
ments are really ridiculous, I do not
know who approved of this huge com-
mitment on this wasteful advertise-
ment,

Here are some diaries. What are
these diaries? Why should they
waste their money like this? Here
is another advertisement of a pocket
diary which has been supplied by
a private firm which could be used
and put to some useful utility. Here
is some waste paper over which they
have wasted money.

Here is another naughty advertise-
ment. This is supposed to have been
printed by the so-called Indian Coun-
cil of Agricultural Research of which,
I am ashamed to say, I am a member
of the Standing Finance Committee,
and a member of their Governing
Body. As the rightful protector or
the guardians of the Government
they have no sense of responsibility
or sense of caufion and waste money
like this. If I could only have the
power of the Minister I would dis-
miss the officers who approved of
these two advertisements.

Mr. Vice-Chairman, I am also a
member of the Institute of Marketing
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.and Sales Management, London. I
am a member of the Institute of Ex-
port, London. I am a member of the
Institute of Comrmittee, London. I
have spent nearly Rs, 3,000 for this
education. Mr. Vice-Chairman, how
far our people are qualified to be in
the advertisement line I do not know.
Many officers and artists are therein
the advertisement line because they
belong to some community, some re-
gion or have some relationship. In
the Khadi and Village Industries Com.
mission there are only Guptas,
Mehtas and Ji’s. If India is meant
for the whole country, they should
take people in every cadre from the
various States.

Mr. Vice-Chairman, just look at
the attractiveness of these advertise-
ments. The officers in the Official
Gallary can see. The Hon’ble Minis-
ter can see. Could you at least think
of hanging these advertisements in
your room? They are such naugh-
ty, ugly things. I would request the
Government not to publish such use-
less diaries.

Here is a pencil, Mr. Vice-Chair-
man. It may not be useful even for
a day. Metal is being wasted. The
labour is being wasted. I do not
know what this will be used for.

Mr. Vice-Chairman, 1 would requ-
est the hon’ble Minister to agree on
the floor of the House to constitute
a Committee of Members of Parlia-
ment and business people, not only
our local business people but people
qualified in other fields also to draft
a syllabus in advertising, marketing,
export, salesmanship and things like
that., And as they have instituted an
examination for Company Law-ship
they should also have examinations in
these subjects.

Mr. Vice-Chairman, I would also
request the hon’ble Minister to please
lay on the floor of the House a list
of people occupying high positions and
drawing more than a thousand rupees
per month, with their experience,
their qualifications in art technique
and things like that. That will show
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how narrow they are in their out-
look in appointing people of their

own community, caste, religion and
region.
About foreign advertising agen-

cies also, I feel Mr. Vice-Chairman,
we cannot blame the officers because
they give advertisements through
them. Perhaps we cannot find that
technical know-how in advertising,
market research, advertisement re~
search and so on with us. Let them
educate our people and give them a
better grounding and training. Just
because they are foreign agencies,
we cannot inflate the pockets of cer-
tain peeple here in advertising agen-
cies.

(Time Bell rings.) :

1 will conclude with the request
to the hon’ble Minister to give an
assurance that he will constitute a
Committee of people, qualified people,
people experienced in art, science and
in the technique of advertising re-
search gnd things like that, He
should alsp constitute a cell in his
Ministry to find out how much money
is spent by Government agencies on
this.

Mr. Vice-Chairman, one more sug-
gestion which will be very economi-
cal to the Government. We sgpend
so¢ much money on Railway adver-
tisements. Where is the needq for
spending so 'much on monopoly con.
cerns? It is not necessary. For these
public undertakings they give any
amount of money for advertis-
ing. We should immediately insti~
tute g cell in his Ministry to see
how much money is being spent by
every department, every Ministry,
every Undertaking, not only of the
Government but by private agencies
also. That will contribue to the
growth of healthy practices.

sy awgen a (fagre) @ I
et wENET, ¥ 29 9 RV AT W
Wm@@'lmﬁwaﬂﬁ AR
gq 23 ww ¥ whw &1 A §, Wt
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[st amFr Teq]
it ot feeTS, e awER w;if
e F-adr  fagely g awr &y
AT R & 98-9¢ Tfassmt § oy
TTFETE IO QHEIS F4 FT I3 g8 & |
WA FATY I FCHF A1 el
"FTfeET @RI & 9T wigsd @ AN
H T FAA W AWEIAET &
FIT & TR BT @I ) WA -
fore 3faecs & aF & gl N
TFAA G FT FIC@AT AT & FHT
fRar AR w9 U wer Wil FTEET
FHleaTgALT T FTAYL & FAH g
14T § A 39 & T fqd 23 % g€y
#r ferla® & 1 g g & Tl
I H TETFWT AE FLY, FaA
Y dFT 9T Y FER FWY T | AR
TOS 7 TAr ST W fermy A f
TARE g fegeam & wifed
fafew armam 4 o=y 38 o1 o
99 93 9 @ § | I THTSATE FT HT
U g AT Y, 7F 9 o/ &
WATET 37 & fAq 3 AT 98 S&q1a Aqredt
STy WA agr @ & 1 gfaan § wgt
Mg A N 1 @& fF
TE AT, G T AL ITT G HR
T @SS F1 AN 5 9 gl AT ST
¥ 0y wide 5 s gf &% 22 @
F A AT TN T HT TE &Y v |
FE JAT FI ZEWIAA NRH  FT
LA & qaT A87 § | I8 WO 6RA
QIS IIFEET AT WK
T W | §9eER # A 9§
+1 Fo fgwan s faa s 1wty
o fafaq sear gy & omit & 1 =4
faaza & &% Fodw T HIAT
AR FA & foaQ sm7 wr 91 1 SHF
T %W & fAu wrarw 36 A zmfag
THOFT w1 AT quA qf OF d29 F1
dF T FT FF AT @ 2 | T 74T
T four T at me N Fg F A
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AT FT W@, IAFT 1 faAw
Y &7 & JIT 4y 98 7T qFd & |
T TG FI JTEAT H AF-OATTTAL
FT AT T 9T EY & | 3 3G FAT
gAY fae o § % AT | 98 GFIL
TS I1d HET § AT FT HIT
afgrgon & #iT wQEt #Fr q9Er
faem #t A FHmER FT AT
FA T | AFRT el T A Sufawars
& gt aSY oG TG { A W AR
g FAS FT SUfEWEE 98 91T
g 7T fa=re qy Az =er @ g
fergeam o< F uF wwo e g
w2z e FTROIH & Ja T a FT
93 § A1 F s F1 A foew qr9sT
faeraa & wTaT E, 98 W A 27
&Y ¥ T & W I 99 T Y
Fr AT AT 117 FY T FI qHE 7
Fay & AR g% AuEr Sad &F
A Y GAT @ T &1 IE 99 3@
FT AR qT AT B § BF T FET
F TegT = AT S aEl 39 A| &
W I &, T AT F JIHeAT AT
Hfat & F9% TE Fd f @ AW IA
wF Aol & qW A [g wEl |
¥ T Ay fager a&d HIT =T AT FT
gaT T 797 W@ 3 | fggeam @,
griifom #faad,  SHQ9 2T AT
grfifoaer ga® QY & Fafrar & ¢
swfifare FT FT AT T A AT
WY T TAATE oFY o F fRATE |
77 9 AHNITAEE #1 WT agra T
7 § A W AR # uF
e faare w1 fgrgeam & it
ax F aTg W gaer e famn g
3T 9% LEWWAG wWEifaeE #
AT BT BT A AT ATTHT I, EqTigq
2 I AT FIE 32WT | % HIF AAFHT
I gfaT § Ey q9T AT g | SHA
Q1 9 agi & M SaF FuT faw Tt
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FT gATE! T A 3 | 39 o 59 587
il fedy &1 fgwer ady azdr |+ ug
AT IHAT FYATE FH F AT
T o7 wr @ i gureEE ¥ 96
TR 9T .97 ST T | A AT TAAqG
FW @ g wd-FeT = FY WA wie
SIS

R

faze ifq &1 3@ foar w7
T 14T & 1% ag &gy wafofa g
g, a9 ifaa &, 72 wE i Y gk
afra gdqT o1 oft 3 q3g § FORATE
#R & I N Y A fagel
X F1% qgd 937 faqeht oY g &1 =9
& A< fdl At &1 feq g §% § s
FI FT FT ZTART ZT TAT W7 | T3
AT GLHRT TSAITTAE a7 a7 AT
whea g | fFa-faw &1 9w geaet-
Toe fraar § o fea-faa w1 4@
Toerar, ag ==t o9 oF o faow &
T} A gEF AR F uE g W
THTEL B AT & | AIT A I
TN @AM IR, I AR T
BFIA MR AF SFIAL WITEH 59T
% & f& g fraer geaatzaAz
T g A1 fwmawmy sg% i Sramaw
AT 8, FI TR @A BIGAT &, IAT AN
geAzieaHe (Ao & 1 R gge st
foaq 8, Z8F ST FT HT AT |
T uzaeigade fare oaEy & @by
Tt & “ 1RO 0 A F Sfer famg € o)
I A1 ST ATGT & qTHT AT 3 AT
Jg ~IA ATAT Thfsa & 97T gor |
qg FETE G KT AT TFAT
fermagiml #Y gt aSAfaF ST
gaar ofg 21 v & B gw ol 26
F T F F AT T, AT B GATH

TNy FEAIN F ATA T TAGT F AAE
FE AT @ dfeq sETgT AT

Ag® A T AT 7 AgeAfa o am-
o HYT FATTATE FT T AFL 22 T
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FF A9 K1 7A7E FRaT | ma g 3
IR I3 fFqT fedi aF @ a@ A
I FYTAVE T AT Z | AE 99
it wre fea@ 7 and &, Az A9, |

it WETET wa|T AT FHTS T
AN AT TBSIITF T @I 8 |

S FrEagen T ;- F fFET § W
§I9 7 F@T, gard qidt F W @
&) BT AT § wmaaa Prar g ar
TFe AT & T5-g47 fwar 41, fagia
3 U FT FATH Iq 37 § ISMAT 47 |
T A AT KT 19 Fq G FreA o
&, & v 58 727 wena § qiwar wr
g fw fegem & 23 wefadi 1
qQF & ¥ AT @1 721 famar #1 g7
IR AT & 79 THT 19 HT 1o F
& fr fogd 2/s Ao o =& A A
F1E g faet g1 Ag @@ mraET
HET FATR g, 37T TIAT=T 2 A 399
FIX &1 T AT TTAT IIATH 21
a7 € T 89 F1 [ B GETEET 2
¥ od e ANdAT § | 99 g9 HA F1
FATTATET Fgd &, q1 a1 F2a g faqm
foFg a7 & FmwaRT 31, $fE aur-
Tt &Y, T gt FATTIEY g oav
ST e qATSTAET &Y 7

St wEo Fo WAL : T AT
HTTARY 31 7

=Y FUATEIACT | TTHT FATTATEY
T g7 T8V & | W AT AvigaAT FATAET
g1 g9 A1 3T TN, &1 I AT
s o fgawy g, A g
g fF ST Tw g avar f7ar =i ad
& a2 frgar Y gz @ afar )
afea o< a7 981 #R fasa W) 92
WL FAFT 71 737 9T ® HIT
Hafer &Y THTT TF F 9T F gHL F Q9
ST g T A= WO frwTr @A a
F foTT gRZqAT A ATAT AGT & 1 &
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[t smgen qeF)

3g 3@ avr 7 F A9 F 7T T4
Iy A1 H arfwa g1 g1 ) OF gAl-
AT AT AT &1 07 1 eFT wfy
A g e ¥ a7 9 IIM@T A7 | o
AT TAIAT I3 A | FGA F A1 fF 7
15 AT & | Al qre IW AL ATHIAT
off, foaw fazar ot wifga §, ater
arfger € | 99 gRera F1 AT A wal
TgT g AT Y FAG-FNE FIU T &,
qrar a7 & AT fqeeT st sar &
Hie 4 qIE § 9T @1 ¥ wREfAq
HIEqT § T & IETFAT FY 4TI fvmr
ST & | FE F3T F T qATHATT HIT
ary §, frafeg & wmaq ga 9 2
T Al g7 S EAEEar & S sgrar
®Y & FeW &7 A & WL AT aY T g
g T g fF W ITgH w4 F uF
FeaT G2¢ I 43 FIAT qgal §, av
gaRr 3w & ¥ fAg faww awg
TR ¥ 5 FEATH 2T FY, ATZA T
wr, @t fafws sl o= s
arfedi § §, ST 98 FETIE @R |
Sy greares feafy ga a7 F¢ o
T AN A F AT T 7% ¥
gH AW AT T E |

gw wey fa7 fee & & e gw
Tg qT FX @ & | ST 7o gferar &
AR AT FT ST g1 AT & HAIT I
TH  TEA IS TIAT KA AT ALY
FTAr F W FATS BRT quiqsy v
gy JT T | &7 9T T HIT T JY
g« &, g WET § IIA AT & AT
JUZ-ATg ITH TAT & | Tg TEFTIT fove
fazfrat #t gume FET QI AR
ST 1 wgAr faqe ifa w v oA 7
F FATIAr AT | F ATIFT GHY SqTET
TET AT FTEAT, iR IF uTHRisHT
T EHTA AT I | F o am ¥
qG! AaT fF o qgT T ey
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FT 77T fFa-fFg q@aR &1 geaeiss-
H2 ¥ fog 97 & WX FE-FW "
TR I qwda § AT fom faae
q@ITT 1, A i G 2, saa
ueEaziEsAe 7@ faar § ar fasar |
EAT | ag WA .9 gW A & qTAA
oA A7fE0 | a8 T q<g AT giegrarsi
T2 fa7 aF I9 TH, AT SART GHT
TE F, 1/2 WEW, TF ad, & au
AT #1 g &, wfeT o9 =W
1T HT ST KT <FT & HIT edl & a3
S § BT qTAT 7

grgateaa (= T fraa faat) -
ATy HAT St

st AT 9 A T

gagareaet (= T frama fauat) ¢
RIREI I B U S B A G-
w3, 99 HGT F T |

St TRARTA : qiEf w7 A g
AT 1 ag FE sl & fF oA e
g, ag Tra-ATEEaT E g |

#faq, area § 39 ) F FB
NAAT FGF FFAT AT, GIT AAGGF
& § FHTTATZ FT ATH o X AT FTAT
ATHATE FT A A FF D FUIL TA3T
Y IaawT T AT T g @ A o

F oS wOE g S W gfeEy
T FHT F AR, ITH! AT § FT
qBAT AT § % #1359 17 F afeq
TATGTATT g® &1 f39q 7 Jqv g9
T ATHWATT FHICAY TET &7 | T &7 AGT
ALY T | A AT AT A8 & fo ey
AT BT A A § | FE AT STAY,
FATETATA HT ATH I AT | 18 a7 TT7
T AT El & fF TEaET q w9
oY AR R £ o R e
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aidt S 7y o 7 @ & fawr fw
AR e =rtEy w1 § 9 quAl Argar
g i oft dfeq qargz A St &7 H T
ooy {ifa off fae Aifa & @3 73 3w
AT §1 | 7 AT g IS a9 90 T qZ
arfeR & ai |

st ganges HeTd (SR 93)
TIZH IATHT TTZH, AT TFATTAT FT
1 Far g3 5 qaoFz JagT a=
qET &, T gEAIAE |

At qATREN . FAET AT F
TATHT T & | FAATZL AT FT FITIE
T gl, STAETETd ¥ AT FT qIAATE
£ |\ TATITIE WY T TIETAT FIA &1 7

gaaATemet (=i T frara faat): ’

fagma av & aafad

oY T Sy famme o)
TR E L ag I AT T EA 2,
A 5 o1t q S weaad fazen @t
# afgcsts &1 A &L AT, AT AEqad
TET TEdaar @ # far ;v
AT qA & FIFA FT A FL T,
fFea o = F AR TR FAEAT,
AT S WITET FY g A @Y &
gr gg W fardr uofal d afa
FoAT fasa £ § 1 ag FIE AT AT
TEl %, 9F% qF F gwAF e ¥ A4,
YA, 79 W o TAR T T I
qEFETC F AT AHAT LT | FAIU
FgaT ¢ % gureEe #1 o4 w9
6ae ¥, 3few 1z F1 w99 §, w18
quAAT 2 ) IR 39 f999T F GFHAT
g, faauft gframt &t Tt & a1 e
e S g ag o amow ¢

Indira must be Indianised.

st magw@w wg T fag (fagr)
JEE  FIET g, AT FT S
waE & & afEx | sEH

Indira must be Indianised.
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FIT WA E, 7, A AT g9 S8
[T F T3IT g ! g dIg T g
feft sgfet #1 78 &0 A8q ) o1
I &0 geT waT Y, gfHAT @ forasr
g9 d g1, o {4 gfar 97 g7 2ewna
¥ &1 IAAT gH 555 AT 8 | Ty
W ag B gATE | A A w.AqT ZH
.98 T T T 977 £ Froar e w0
AIFF(TAF &7 &1 4 78 7@
THIAMIF TFATE |

SHRI RAJNARAIN:
to speak)

222

s A

(Continued

SHRI AWADHESHWAR PRA-

(Continued to gpeak).

SHRI G. A, APPAN: On a point of
order, Mr. Vice-Chairman. I have
often said that though I am a ycunger
Member of this House that this House
ig the House of Elders. So

SHRI RAJNARAIN: What is the
point of order in this?

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Mr. Appan,
pleased come to your point of order,

SHRI RAJNARAIN: On a point of
order. I am in possession of the
House.

SHRI G. A. APPAN: I am coming
to my point of order., We are not the
only persons sitting in this hall, There
are visitors in the Visitors’ Gallery.
There are Y}ress representatives. The
whole world is looking at us. In this
House now the debate is on the ques-
tion of Indianising the advertising
agencies and ¢f giving Government
advertisements only to the Indian .
agencies. There is no question of any
personalities here. If anybody wants
to demand anything, he can do so
from the Minister concerneqg and that
particular Minister ig here, the Minig-
ter of State for Information and
Broadcasting. He is responsible to
the Cabinet and to the Prime Minis-
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ter. And if anybody wants to take I
any action, the action should be taken
against the Ministry of Information
and Broadcasting and let there be no
‘mention of any personalities,

Y OIAEAN . HA STET g
qYgFE ITH AT g, a?gw oY T
gHy E )

o ol guTgEe ey ¢ AT A
|IZT, W TF G5 JF WET g, AA
W AT AT IF A H ) gER
e F gy o feqfadr & e §
FAAT § aga § @07 wiweaT &, 7A@
S FTEATIT 4L §F TZ AT T
JIET °TeF ¥ 5 ag 97 aqifee
AT ¥ Fra=rg wF #7 § w7 0qr
groa @ 6 gaR T8 A fovae s a4
o & w1 AT Z59T F {1 HUAT A
FT qH | AZ AT ATA AT
SIS ﬁmrmsﬁgmzﬁtm
Ffaragn

ot oA A, § o A
AZ WS FEAT FAFAT L L.

st Qo dro Fadr (Wem wRW)
ATAATT IAFATETE S7, ¥ TF TgeE
% AET & |

Y qATIOAT ¢ R TF JIgeE
TR HIET ¥ A1T a9 41T UTF U
FAT HIT FATT ST $T G0 AR
&1 T, a7 F §Y a8 €T | F g5
AT T GIIEAE

gqaATeRe (=7 TR frare fawd) ¢
UF q137e ATF YIST 99 @, @ 99
AT @ AL T AFA & |

st qQEAEw O 91 M6
PET A T, A UERE ATE AT
Yax 1 Ad AR N AqE AET
g ?

Undertakings, etc.

=t Qo Gro FYY : {H vzd Tige
6 BTET BRT & 1 gAIR WrAATT AAT
AT KT FAGT T FT IGT AT
FIAT FZT &, TG HAT FrataT 7 ST
Seai F9T &1 § & agraAAaT ag 93
| g | 9% NEERT § AT Aqg F
TJHY gFRT WM | gAY AR
e & fF ST slr QA7 AT g3
F i ¥ a7 gge & A ¥ S =1
g% ¥ 3% T A FEAE ¥ A
Frfaw |

Interrupted

ot awTaaw : s, Wy §
o faem aeorwrg . L .

Iqanrenet (=t T fratw faaf)
% I § gaedT ag ¢ 5 o $8 fag
HZT ¥ Fgr, 39+ a8 a7 Fe-faanw g,
g AT IS FT FEATET § AL AEAT |

=t wrewTome 2 gy fag S S
Y HET AT FE AU | T SHIEAT T
ToT g7 AT )

SaawTeme (s T e faat) ¢
g N & < a1 FEY § 99F a1 HOAY
ara-faare gar &, 9 femd % ady mmam )

S} TRHATOAY S F §EEE
& guw &y fawray S vEEdT g
Iusr fAFTer T TR EF E )

gagaremd (7 v frara faat):
qEELT TA FET TS § 5 ST AR
FAEAWFATE | IHIAT qg HT FTG-
qrEr & famer sma

sfy e oAl B owvE ag
TS FT T E F 99 a% 9raaw § ag
sFET AT N R WAy &7 wrE
sqfea, AT¢ a8 TG HeAT &1 AT F1E HAT
g1, ag fagoit & 9T Toay F97 7 FY,
fqRalt ¥ SuFT @7 T W@, aF aF TEr
AFT # TR FTIALAG Gravarg 1 .
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gt ¥ faeey wsifear fmey fasmoa
feam T <gT &, SHET HSE WA FT T
g & o A gume el sfew Ame
et &7 fee § sy @ &\ gwhy
¥ wiew § fraew wew fr o
T §OE FHET 9918 9 {5 OF v
@t FRET A 79 g7 A F ST @@
g o fRei § g o F a9
oot 98 & Iy agi # Y aoefa
g gurfad s € 59> 0 § o

(Interruption)

sftsfierr welt (fadTe) @ o g
AT FEA R A AL RS |
ot TR 5 A A I
M ZHT T T HTEqT JATE T | T
T R FIE ATY FEASABT FF g
A, AT EH & q™ TG E ) g
el ST GY FEAT AR § 6 et off
e Y, 918 su W g A g,
IHAT AT HY AT TF HAT Er )
fret s @@t otx fedy s wew &
e weer FY 9 oF ST a2 |

st wuEaY s fqg o woAn
Ffrdmr iy g, txfefosw & «r
HAT AT 8, AT g AN ENAT &

S JAATEAAY ¢ TG TG FAR g4
ATl W@EY, g U v § fr gue oy
ST & fafwfer fooems faar &1

TR (s v frame fawd) ¢
o I AT QA g1 TS |

SHRI AKBAR ALI KHAN: On a
point of order, Sir. He has made a
charge about foreign banks and so on.
Except the royalty for Panditji’s books,
I would like to know whether the
hon. Member can produce other re-
cords. It is not right to make irres-
ponsible statements like that.

sy T - § S E9 5g @l
g gaw @y wm fr e &7 faRw
¥ g @), WY T8 qAT HA P, TR
Fg 1S qat &Y, IR Sfemargs FE
91 RSD—38.

[27 FEB. 1970] Govt, Public Sector 226

Undertakings, etc.

Ty 1 F s wg i A
T lE“y qg ﬁﬁ ql'qE” % 'ﬂ'( ﬁ
3uar fee ¥ Qg @ § o
IagwTeRe (=it T framm fmd) ¢
MW A FAT g 6 #gi @
THAT &, Fgl TV W@ aFAT § |
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): Sir, may I make a submis-
sion?
sft T @ W gafare
AET g1 WwAT & | WOW W F Y FA
g SHY TR A a7 & w4 el oofay
1 oagl § fammw few W owr 20
FEA FT FAQATT ZT EY § | FEA FY
agaEm & fad wr ag afdfafy dar
g3 & | WSS 97 FA ¥ BT T5Y
gar |
=Y siveryw arsl) : HE-ET 9§ "
FQRE N
SHRI P. C. SETHI: Sir, I rise on a
point of order. The hon, Member is
completely out of the point when he
is referring to so many things. He
just now referred to the bank account
of the Prime Minister in foreign coun-~
tries .
st OeAREN ¢ A, gWIT
TIgFT AT FTST & |

SHRI p. C. SETHI: «... Sir,
according to the law if anybody has a
foreign account, he has to . . .

st TR s, g
5T T HIET F
SHRI P. C. SETHI:  What is that

point of order ? Now, Sir, he has made
a charge and I must get an opportuni-
ty to clear the position. He is mis-
leading the House completely.

st TwToaw ¢ e, AT
qfz  WI®  WIEY, &, qAW
dge aE WeT &, OF aEE AT
e # T|U NEE ATE AT
nrad faon &1 o digeE WE AET A
1 33 qrFe T AIET TES
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= fto "o ¥ :
9 HY F |

gt fedie

st e 9g edr 3k
ATE T IATAT & 1 g TIEFE ATH AEX
TEE | W dedl qor qEr Ay
ST A1 99 el fear S ) ag
" QYT oTE ATET G 2 |
: (Interruption) -

st dro &t ¥ST : Hawr A gwwla
w3 |
C ot o ag e 6w
mtag’?zlzrgsﬁ'nﬁ'ﬁmﬁaﬁ
TATAT § | -

SHRI P. C. SETHI: Sir, he is mis-

leading the House, i s

sft TR 0 R FEE AT
g, A1 WU F qIE FI | I AR
TE ATEX F ATH T CqREIHCT TG
faar s gewar e AfaT ag e
AW E ..

SugRreast (i w fFna fwt) ¢
=aedT 98 § fF 19 @ digre e Arek
I9 W@ 1, a1 99 9I5E ;WE e F
FUT UTY GHA T ITF ATET T I

5t AW ¢ TG TASEFIW g,
TR EH g s e S dFd & | TG
9T AqrE AET AT g T

guaaTeae (=i = frara fasat ) ¢

ag falg o7 F FT | 92 IR g
q {

SHRI P. C. SETHI: Sir, the hon.
fembers casts aspersions on no lesg a
rerson than the Prime Minister and
e tries to mislead the House. In that

ase I have every right to explain the
orrect position.

Y TIFFICIAW : This is not a point

[RAJYA SABHA ]

|
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of order. T AA AMTY TEA E;
this is not a point of order. U
dz 7 g agw  fmfAwT &
Let the Prime Minister come and ex-
plain.

SHRI P. C. SETHI: Any bank ac-
count cannot be opened in any foreign
country without the permission of the
Reserve Bank and the Finance Minis-
try

sff TeETOEY ¢ g G AR
oE TAE & 1 a7 4 & g A wE

SHRI P. C. SETHI: . ..
am directly concerned, Sir.

as such I

sy TrRATC : 78 AT 2,
ot AfFT ZAFT g TITFIT 3 |

SHRI AKBAR ALI KHAN: You
have made a wrong statement, Mr.
Rajnarain. He is correcting it.

SHRI RAJNARAIN: No, -~ 7

SHRI P. C, SETHI: With the Re-
serve Bank’s permission there is an
account of the Prime Minister; that
is given in the tax returns and there
is nothing wrong about it.

Y TAIRTW ;W a1 sfed
FEY & | UF gETQ wewa fafredw
FARCUN

goerareay (= aw fram fut )
gEA T FIHAATET BT TEIT 6 99 TH
F fa 1S Ay st g

The House then adjourned at
five of the clock till six of
the clock on Saturday, the
28th February, 1970.
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